BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 315 OF 2022

IN THE MATTER OF:-

Saurabh Dev Pandey ...Applicant
Versus
State of Madhya Pradesh & Ors. ...Respondents
INDEX
VOLUME - I
S.NO. PARTICULARS PAGES

8. ANNEXURE R-6: A copy of the approved | 382-405
wildlife management plan of the answering
respondent.

To be continued Vol. |
9. ANNEXURE R-7: A copy of the approval letter | 406-412
No.6538 dated 16.09.2019 from Chief Wildlife
Warden.

10. ANNEXURE R-8: A copy of the RTGS | 413-415
Payment to CAMPA.

11. ANNEXURE R-9: A copy of the Stage-| Forest | 416-419
Clearance dt. 15.12.2020.

12 ANNEXURE R-10: A copy of the Stage-1| 420-540
Forest Clearance Compliance Report.

13. ANNEXURE R-11: A copy of the Environment | 541-555
Clearance dt. 12.04.2021.

14, ANNEXURE R-12: A copy of the Stage-2 | 556-559
Forest Clearance dt. 15.06.2021.

15s ANNEXURE R-13: A copy of the Forest 560
Diversion order dt. 02.07.2021.
16. ANNEXURE R-14: A copy of the map showing | 561-580
the area and khasra details.

In continuation Vol. Il

FILED-BY

f\)m/g:j
A AR\ME' W ASSOCIATES

ADVOCAT R THE RESPONDENT NO.8
19, BABAR ROAD, BENGALI MARKET,
NEW DELHI-110001

DH- N11_422nnNQQ
.in

PLACE: NEW DELHI
DATED: //;3



3

82

Annexure 4.3.2

Wildlife Conservation Plan for Suliyari Coal Mine in Singrauli Forest Division, Singrauli district, M.P. of M/s APMDC

The mining plan envisages the Method of Work as "Mechanized opencast using shovel
dumper combination for Overburden and Surface miner for Coal Extraction". Proposed

configuration of HEMM for OC (Coal & OB) is given below:

Table-2.1: Configuration of HEMM

.. . . . Total
Sl. No. | Mining Equipment Size/Capacity Fleet, Nos.
A Coal
. Cutting depth : 0.35 m,

a Surface Miner drum width : 3.8 m 02

b Dumper 35t 18

C Front End Loader 3.5-45cu.m 04

d Dozer 410HP 02
B Overburden

a Hyd. Shovel 10 cu. m 10

b Dumper 100 t 48

(o Drill Diameter : 250 mm 11

d Drill Diameter : 160 mm 01

e Crawler Dozer 850 HP 02

f Crawler Dozer 410HP 02

g Wheel Dozer 320HP 01

C Common

a Motor Grader 280 HP 02

b Dies Hyd. Rough-Terrain crane 50t 01

C Dies Hyd. Rough-Terrain crane 30t 01

d Dies Hyd. Rough-Terrain crane 10t 02

e Backhoe 0.9-1.2cu. M 02

f Vibratory Compactor 25t 01

g Fork Lift Truck 5t 02

h Tyre Handler Tyre lifting capacity : 3.5t 02

i Mobile Maintenance Van 02

j Water Sprinkler 28 ki 05

k Diesel Browser 12 ki 04

I Tipping Truck 10t 04

m Wheel Dozer 410 HP 02

o] Fire tender 02

D Waste Dump &Reclamation

a Grader 280 HP 01

b Dozer 410 HP 01

C Water sprinkler 28 Kl 01
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.. . . . Total
Sl. No. | Mining Equipment Size/Capacity Fleet, Nos.
E Others
a Pick up Van 03
b Explosive Van 10t 01

Before any attempt is made to reduce various stressors and to avoid / minimize or
mitigate their adverse impacts, it is necessary to identify various factors that have
negative influence on the bio-diversity (flora and fauna). These are specified below
considering the terms of reference for the preparation of Site Specific Wildlife
Conservation Plan:

2.1.1. Impact on Soil:

Land degradation is the main impact of the mining. As mentioned above, the existing
topography of the core zone (Suliyari Coal Block) shall be altered due to the mining
project. The mining has been proposed to be done by horizontal slicing and as per field
position commonly it has been noticed that the top soil is very thin. The Overburden
generated may impact the productivity of the adjacent land, if not properly reclaimed. The
soil is ferruginous sandy soil, typical of the area. The thickness of the top soil varies from
nil to maximum of 10.50 cm.

2.1.2. Geomorphic Changes:

This is a long term impact in which the original surface is disturbed, removed and
redistributed. Origin of nalas or nala heads is obliterated. Top of the hill is sliced and
altitude will be altered. The soil of underground layers is piled up on the surface. These
changes are so severe, quick and systematically drastic that it usually leads to destruction
or extinction of species in areas of excavation and soil piling. Large ungulates and those
having large home ranges leave the area. Reptiles, burrowing rodents and small mammals
like porcupine and hare may be totally destroyed.

2.1.3. Loss of Forest Cover (Habitat):

Out of the total forest area of 2593.239 Ha, except, the safety zone of 18.586 Ha, all
forest growth will be cleared within the lease period i.e. 25 years in phases according to
approved by Mining Plan by MoC. All such activities will seriously affect the wildlife
habitat. Besides, anthropogenic pressure from the migrant work force will also contribute
to habitat degradation. All wild animals, arboreal, terrestrial & underground will be
affected. Effect on wildlife will be direct or indirect, both short term and long term. The
impact on wildlife is due to disturbing, removing and redistributing the land surface. A
species may either be destroyed or more commonly displaced in areas of excavation and
spoil piling. Geo-morphological changes reduce or eliminate living space. Where a critical
habitat like primary breeding area is lost, a species may be dislocated.
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2.1.4. Soil Erosion:

Although provision has been made in the proposed land use Plan for storage of top soll
over 4.682 Ha, part of it will get washed away unless assiduously protected by biological
method. The general slope being south east, during rains, there is danger of soil erosion
from the surface of the overburden dumps. Soil disturbance and compaction, movement
of heavy earth moving machineries (HEMM) & tippers on haul roads, scouring of banks of
garland drains also lead to soil erosion. Unless erosion is firmly arrested, regeneration of
reclaimed areas will be slow and ineffective. Productivity of an eroded area will be poor
due to loss of soil structure and aggregate break down. Loss of productivity will delay or
exclude the possibility of colonization by displaced animals. Sediment load will clog the
nala and affect the feeding and breeding of amphibians and fish fauna.

2.1.5. Moisture Loss:

Mine area bereft of forest cover will mean less of percolation and more run off of rain
water. This will affect the hydrology of Gopad River. The sediment load will render it unfit
for use by animals.

2.1.6. Forest Fire:

The importance to address forest fire is felt on a priority basis owing to its effects on most
eco-systems’ flora and fauna. Forest Fires can be Characterized in terms of the cause of
ignition, their physical properties, the combustible material present and the effect of the
weather on fire. They can cause damage to property and human life, except in those
areas where it may induce growth and development of grass and meadow for wider
benefit for wildlife. Forest fires mostly occur during the dry summer months (February to
June) when most of the state’s deciduous forest shed their leaves. It is the mandatory
task of a Forester to address this vital issue by checking fire occurrence through
preventive measures like creating awareness programme, involvement of VSS and EDCS,
fire line creation etc. and protective measures like extinguishing forest fire. Recent
technological interventions on location of forest, fire occurrences received through
satellite data from Forest Survey of India and hence to plan and address mitigation
programmes within a time frame. One of the easiest and effective ways of glowing leaf
litter and creating fire lines to control further spread of forest fire — is the use of air
blowers.

Intensive use of the area by labour force and machines is a potential hazard as a source
of fire. Accidental fire in coal stock piles in summer may spread to forest and create large
scale damage to ground flora, shrub layer and trees. Ground nesting birds, slow moving
reptiles or mammals and young ones will perish in such an eventuality. Accidental fires
that sweep over forest degrade the habitat and recovery is a slow process either through
root stock or seed fall. Plantation may be damaged outright.
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2.1.7. Accidental fall:

By the end of 5" year and 10th year of mining, 448.145 and 723.712 ha area will be
mined out. This may lead to accidental fall of large animals like sloth bear, deer or even
elephant inside the pit, which will either be fatal or result in permanent disability/
casualty.

2.1.8. Air pollution and Rise in Ambient local temperature:

Combustion of coal occurs due to exothermic reaction between coal and air in extreme
hot and arid scenario. Coal seam fires may also happen occasionally. Burning of coal
results in production of CO,, SO, N.O and many other toxic substances. Coal bed
methane (CBM), though not substantial in the ML area, it is generally lost to atmosphere
through exposed seams or from piles or through boreholes or fissures or cracks in the
ground surface. Methane is 24 times more potent as green house gas than CO,. Nitrous
oxide ranks at the top of green house gas. As the coal of Hasdeo-Arand coalfields is
having dual characters of both low and high rank also the ambient temperature in the
locality goes up to 45°C in summer. Therefore, combustion of coal has to be guarded
against.

2.1.9. Noise Pollution:

Drilling, blasting, movement of HEMMs, surface miner etc. will create substantial noise.
Similar noise will be produced in adjacent coal blocks, which will be felt in this area also.
Such noise may result in emigration of animals. Other adverse effects of noise pollution
are:

= Hearing loss, resulting from noise levels of 85 db or more

= Marking, which is the inability to hear important environmental cues and animal signals
like mating call, alarm call etc essential for survival

= Physiological effects due to stress, i.e. increased heart rate or respiration, weakened
immune response etc.

» Behavioral effects depending on noise levels may result in loss in reproductive fitness,
neglect in parental care.

= Constant rumble of tippers and excavators, pay loaders may mask the sound of down
chorus of birds, particularly males to attract females. Upsetting this vital part of breeding
process and this could decline the bird population.

= Drowning noise made by approaching predators and blockade of alarm calls.
2.1.10. Dust Pollution:

Barring rainy days and those during which ground remains wet, dust pollution is
considerable in summer. Huge clouds of dust disrupt normal living conditions. It may
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cause inflammation of lungs and breathing problems leading to overly aggressive
responses in animals. Dust is a stressor, as it alters heart rate. Dust contains bacteria,
fungi and virus and can cause disease in stressed animals. In plants, dust may bring down
photosynthesis due to reduced light penetration. In the long run, due to reduced seeding,
regeneration is affected. Dust deposits increases the incidences of plant pests and
diseases by acting as a medium for the growth of fungi and reducing natural predators of
insect pests of plants.

2.1.11. Light Pollution:

The coal yard, office, garage space, workshop, staff quarters, coal-washery, all of these
will remain lighted from dusk to dawn. Horizontal dispersion of chronically increased
illumination is disadvantageous to all wild animals. They are disoriented, their normal
movement and behavior patterns namely, light sensitive cycles are altered.

2.1.12. Invasive weeds:

Weeds like Xanthium strummarium, (Cocklebur), Parthenium hysterophorus (Carrot
grass), Chromolaena odorata (Poksunga), Ocimum gratissimum (Bantulasi) etc may strike
a strong hold invading the area. Weeds are invasive in nature because their seeding
potential is higher and seeds are produced round the year. Such weeds are able to
disseminate their seeds through air currents or through water. They thrive and multiply
well, where the vigour of natural vegetation is weakened through clearings; weeds have
low water and nutritional requirement and multiply well in altered landscape, where the
soil is new. However, weeds are strong light demanders. Weeds like Lantana camara
(Naga Airi) is propagated by birds of field and scrub level vegetation. Uprooting of weeds
is expensive, difficult to accomplish, it robs nutrients and makes establishment of
plantation difficult. Weeds serve no purpose as food for animals.

2.1.13. Disturbance due to vehicular traffic:

Coal extraction has been proposed to be carried out by deploying surface miners. Surface
miners will cut the coal and leave the cut coal behind it as windrows. Cut coal having -100
mm size will be loaded into 35 t capacity dumpers using pay loaders having 4.5 cu. m
bucket capacity and will be transported to the unloading station of the proposed Coal
Handling Plant (CHP).

2.1.14. Garbage:

Much garbage is likely to be generated by labor force carrying their eatables, in canteen,
staff quarters, office etc. The garbage is not only offending to the environment; it attracts
stray dogs, jackals, Hyena, crows and kites. Ingestion of polythene wrappers may spell
disaster for mammalian species by blocking their alimentary canal leading to death,
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2.2. Impactin the zone of Influence (10 km radius):
2.2.1. Elephant Movement & Elephant Corridor:
2.2.1.1.Depletion of Forest Growth:

Of the total study area of 1298 Ha, 259.239 Ha is forest area present in mining lease
area. The forests are more or less well conserved. However, influx of migratory population
in search of work in coal mine will require small poles for hutments and other bonfied use.
Several service providers like grocery shops, eateries, Kiosks etc will come up in the area
which will also need construction material. Several mine blocks in series, adjacent to one
another, when operate in full swing, it is likely that forest habitat will get depleted and
degraded further. Degradation of forest shall result in loss of food and shelter availability
for several species of animals. Consequently, a sub-optimal habitat will no longer be able
to hold and support wild animals for long, which will force emigration to less disturbed
and better habitats.

2.2.1.2.Fragmentation of Habitat:

This is emergence of discontinuity in animal habitat. Habitat fragmentation occurs due
forest degradation and change in land use pattern. Habitats once become divided into
separate fragments (Ambikapur- Bilaspur National Highway), the animals will suffer for
food, water etc.. Due to fragmentation of habitat, smaller forest areas tend to be smaller
islands isolated from each other and loose habitat qualities of a unified massive
landscape. The process involves 6 discrete phenomena, viz.

I. Reduction in total area of habitat
II. Increase in the amount of edge
III. Decrease in the amount of interior habitat
IV. Isolation of one habitat fragment from other areas of habitats.
V. Breaking up of one patch of habitat into several smaller patches.
VI. Decrease in average size of each patch of habitat.

Habitat fragments are rarely representative samples of the initial landscape. By direct
reduction of space for both plants & animals, biodiversity is affected. Species like
elephants, which have long home range, move from one habitat fragment to the other.
Those that do not have this faculty, e.g. porcupine, hare, python etc are constrained to
remain in a smaller fragment. Smaller fragments mean smaller number of species and
lesser population of a species. Smaller populations are vulnerable to extinction with
reduced viability due to inbreeding and/or climatic catastrophe or diseases. Habitat
fragmentation leads to ‘edge effects’. Micro climates differ significantly between the
interior habitat and the edge habitat. Smaller fragments are likely to be more vulnerable
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by fire damage. Species adapted to interior habitats are less likely to survive in an edge
habitat of smaller fragments are less likely to survive in an edge habitat of smaller
fragments. Invasive weeds take a faster stronghold in an edge habitat to the gradual
exclusion and elimination of native species. In nutshell, habitat fragmentation lowers the
viability of the habitat, critical to the survival of several species.

2.2.1.3.Forest Fire:

Fire is lit in the forest for several purposes viz. for ease of collection of Sal seeds, Mahua
flower, Tendu leaves, grazing, and facilitating shikar, to get nutrient wash from forest
floor to fields and so on. However, coal mining will introduce yet another threat from
accidental coal fires from stacks and its spread to forests far and wide. Large work force is
a threat as a causative agent. True, fire leads to short term increases in animal food and
temporary increase in breeding potential but subsequently, these increases are upset by
animals’ inability to thrive in an altered, simplified plant structure, which has a reduced
shelter value. Fire severity, frequency size etc change the species composition of plant
community and the dependent animal species. Responses of fauna to fire may include
injury to larger mammalian species and death of python, ground nesting birds like
partridges, jungle fowl and pea fowl etc. Although fire creates snags, they can also
destroy snhags, down wood and important nurseries of animals under bushes. Fires
increase dead wood; there is an eruption of wood borers and consequently insect eating
birds. Raptors increase due to increased visibility. Fire alters chemical, physical and
biological properties of the soil, annihilates soil microbes, reduce soil fertility and makes
reforestation problematic due to lack of nutrients in soil. Fires also alter infiltration rates of
rain water by clogging fine pores in soil by splash effect of rain drops. Over all, fire is
deleterious to wild animals in the long run.

2.2.1.4.Soil Erosion:

When ground cover is destroyed and mineral soil is exposed due to mining, soil loss is
accelerated during peak flow. Run off increases in steep inclines devoid of vegetation and
carries silt loads with it. Soil erodability is enhanced due to unstable soil and rapid change
in geo morphology. As a consequence, natural regeneration is hampered and afforestation
becomes problematic due to slow growth. As soil type is reflected in the nature of
vegetation and the nature of vegetation is prime determinant of wild animal species,
eroded soil means poor animal community.

2.2.1.5.Loss of Biodiversity:

Biodiversity is variability within life entities such as species, individuals (genes),
populations, communities and ecosystems. This allows adaptation of life forms to change
and thus the generation of new biodiversity. Protecting the process of evolution is of
central interest. Maintenance of biodiversity sustains the adaptive capacity of life, its loss
is non adaptive. The latter threatens the very existence of the life support system and
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shelters inter and intra specific relationships and dependence. The loss of biodiversity
means loss of resilience in ecosystem. Direct drivers of biodiversity loss are land cover
change, fragmentation, habitat loss, pollution and increase in ambient temperature of a
locality. The crux of the problem is once lost, biodiversity and the resultant ecosystem
functions cannot be recreated. Decrease in genetic variation in a small and isolated
population, not open to migration results in genetic drift and disadvantageous genes get
fixed in a population. Decreased variation or heterozygosity leads to increase in
inbreeding resulting in inbreeding depression in a population.

2.2.1.6.Loss of Natural Water Resources:

There are 6 nala and one River is located in the study area of Suliyari Coal Block. Hurdul
nala is located within the lease area. These nalas have more or less perennial water in
summer months, getting dry with isolated water pools in drought years. But with
increased mining activities and diversion of nala, increased silt load in water courses, it is
feared that periodicity of stream flow will get seasonal and pools of water less. This may
pose really serious problem to mega herbivore like elephant. Consequently, elephant
habitats of today may not be supportive of any elephant population, although smaller
animals may cling on to the habitat.

2.2.1.7.Animal Depredation:

The habitations and cultivation are all in low lying nala banks on foot hills. Forest
boundaries being very zigzag, elephant groups, while moving from one forest to other due
to fragmentation, essentially have to pass through intervening cultivation. Even otherwise,
during migration, elephants keep to water courses and level grounds for conserving their
energy. The intensive mining activities in the region are feared to affect the normal
movement pattern and consequently, the quantum of depredation will not only increase
but may surface in hitherto unknown areas.

Aggression in elephants in this area is not known but may manifest due to stress
syndrome thrust due to loss of habitats and accustomed travel routes. Stress alters the
delicate balance of body metabolism, which the animal tries to avoid through either
escape or determined approach to obliterate the stressor. Such deliberate movement is
conditioned by secretion of hormones. Past favorable and/or unfavorable experience
determine the course of action and approach to human beings.

2.2.1.8.Poaching:

Poaching is not a problem in the locality now. Given the good access of interstate road,
rail link close by, interstate border, cases of poaching may surface anytime, when large
number of mine laborers and transporters will congregate in the mine area. Interstate
poacher gangs may enter the villages in guise of persons connected with mine survey and
working. Lure of cash and gifts may motivate simple tribals not only to host the poacher
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but to cooperate and lead him as well. Poacher will always exploit the depredation
scenario and vulnerability of the people to his advantage. Poaching for elephant tusks,
bear bile, mongoose hair, and pangolin scales, trapping of live birds and even capture of
snakes may occur. Such activities will make a dent on biodiversity status & plant and
animal communities.

2.2.1,9.Displacement Dilemma:

Animals displaced from mine areas or natural home ranges may be forced to use adjacent
areas in buffer zone, which may be stocked to its carrying capacity. Overcrowding of
displaced animals in remaining habitats of buffer zone results in their degradation and
hence lower is the carrying capacity. This gives rise to reduced reproductive success,
increased inter species and intra species competition and theoretically greater losses to
animal numbers.

2.2.1.10. Grazing by Livestock:

Domestic cattle and buffaloes are usually taken to nearby forests for grazing. As mining
will reduce the area available to livestock, the incidences of grazing in some patches will
increase, as rotational facilities may not exist. This will have an impact on vegetation, the
common food resources of wild animals. Competition for food may be intense and health
of domestic/wild animals may be negatively affected. Coupled with inbreeding depression
in a fragmented scenario, wild animals may be more vulnerable to cattle borne diseases.

2.2.1.11.Heavy vehicular traffic:

Mining activities will mean enhanced vehicular traffic in the buffer zone. The traffic will
not only be on the main road alone but on the interior approach roads as well. Shortcut
roads may develop to railway siding, coal washery and main road. Network of road and
traffic will add to fragmentation, pollution levels and surface as a barrier to movement of
animals across roads.

2.2.1.12. Disturbance due to noise and light:

The combined effect of noise of machineries and lights will be stressors enough to affect
the physiology, behaviour and movement patterns. Faced with the option of limited
habitat use, depredation intensity and frequency may be on the rise. The sky glow is
known to alter activity pattern of birds by disturbing their innate behaviour.

2.2.1.13. Conflict over resources:

Mining involves appropriation and loss of resources, which people rely on for their
livelihood e.g. agricultural land, forests, drinking water resources (streams), grazing
grounds, NTFP producing areas and even loss of homes. Unless the lost livelihood is
adequately addressed and if the people do not benefit from the mine, a conflict will

ensue.
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2.2.1.14. Artifacts within the landscape:
a) Road Link:

The project site is connected by road network. Waidhan-Sidhi State Highway via
Bargawan traverses 25 km north of the block and runs almost along the boundary of
Moher Sub-Basin & Main Basin. A metalled road Parsona to Mara is located further east of
the block. An un-metalled weather road branching from the above road at Rajmelan leads
to Sarai. The mine is connected by metalled road bifurcating from Raila.

b) Rail Link:

Nearest railway station Bargwan is located at a distance of 25 km from the proposed
Suliyari Coal block on Chopan-Singrauli-Katni line of central railway. Renukoot, an
important industrial township & railway station is located at a distance of 125 km from the
mine on Chopan-Garhwa section of eastern railway. Nearest airport Varanasi is located at
a distance of 294 km from the mine.

c) Electric Transmission Lines:

A 132 KV High Tension Line and 765 KV High Tension Linepasses through the ML area will
be diverted to pass through outside the mine.

d) Dug well:

Open dug wells are silent death traps for unsuspecting animals that may stay out of forest
habitats. Local people have made several dug wells in the area for domestic use or
irrigation purposes. Most of these wells are without parapet wall. In rehabilitation colony,
some wells may be sunk, which must be protected to avoid such eventualities.

e) Boundary wall and other civil Constructions:

Boundary wall of residential complex and other civil constructions like, houses, culverts
and bridges are a deterrent for free movement of animals next to mining pits and O.B.
dumps. This is worrisome for free movement and continuance of animal populations in
this belt.
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3.0. OBIJECTIVES OF MANAGEMENT AND MITIGATION STRATEGIES

3.1. Objective of Management:

The main objective of the plan is to reduce various stress begin due to the working of
the mine in this particular locality touching wildlife. The Site Specific Wildlife
Conservation Plan will suggest measures to minimise or mitigate such stress, if possible
how to avoid certain activities which could reduce the negative influence of the mining
activity. Wildlife management consists of promoting welfare factors, arresting or
reducing the impacts of decimating factors and neutralizing harmful effects of limiting
factors that keep the animal population lower than the carrying capacity of the area. It
also aims at management of human dimensions relating to regulation of habitat use,
sufferance from animal damages, livelihood issues and taking people as partners in
conservation management. Such concerns are reflected in the prescriptions. The
management of the ML area will aim for maintenance of habitat for smaller animals that
used to live and share habitat with mining activity. At the same time, the virgin area will
nurture as a part of the larger habitat for wild animals that may come over. The
management of Buffer Zone will target optimization and maintenance of wildlife habitat
and biodiversity, involving local people as far as practicable and aim to avoid / minimise
or mitigate the adverse impacts of the mining activity. The ML area has full of forest
growth, Tall trees stand in virgin area. Besides small animals larger ones like deer and
elephants make use of the area regularly, as the area is undisturbed. Large animals will
be displaced form the area once the mining commences with full vigour. The displaced
animals should not be left as refugee. Their rehabilitation would be the major objective
of the plan. To fulfil all these requirements, the plan focused on improving forage and
browse volume by increasing food plant diversity with vertical and horizontal cover.
These will arrest habitat destruction and fragmentations also prevent soil erosion and
loss of bio-diversity. Keeping natural water resource free from negative impact of the
mining activity will also be targeted.

Objective of management to mitigate the threats to the wildlife is covering the following
aspects.

i. Undertake appropriate attentive measures in mine working so as to
avoid/minimise or mitigate the adverse impacts on wildlife in and around the
mine.

ii. Maintain/fenhance food and cover values in buffer habitats while
counterbalancing decimating factors.

iii. Initiate studies on habitat utilization pattern of the Umbrella Species ‘elephant’
and other wildlife with a view to strengthen and secure the critical habitat.
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3.2.

3.3.
3.3.1.

3.3.2.

iv. Control depredation by wild animals to generate public support in conservation
management and build up synergy in conjunction with regular protection set

up.
Strategies to Mitigate and Minimize adverse Impacts:

Keeping the above objectives in view, following strategies are suggested to mitigate and
minimize the adverse impacts.

Strategies for mining lease area:

Protection of Virgin Forest:

Total 1.3 Nos. of Van Sahayaks will be engaged for protection of (1298 ha or 1300 ha
/ 100 ha = 13 Nos. @ 1 person per 100 ha) 1298 ha of virgin forests. They will be
selected from local villages on the recommendation of Forest Range Officer, and Gram
Head. The youth shall have working knowledge to read and write but the prime
requirement will be knowledge of the forest area and movement path of animals. They
will take orders from the Manager of the mine and report to him on day to day
happenings and animals seen. Each one will maintain a log book of area visited and
events/activities seen. They will have a bag with pencil, note book, a sharp knife,
measuring tape and water bottle. Uniform will be supplied to them. Rigid protection will
facilitate colonisation of plants in blank areas through wild air borne seeds and through
birds (Birds are litmus of nature). These forest patches will also provide shelter small to
animals.

Reclamation of Mine Pits & Plantation:

This is a virgin mine. As the mine is to be top sliced, reclamation of mine pits is not
possible instantaneously. However, after 20 years onwards, reclamation followed by
biological afforestation can be done. For this, the mining has to be systematic and
directional. Indigenous species preferred for elephant food and associate cover values
will be planted. Besides, plantings over safety zone of 18.586 ha of ML area and other
suitable vacant area will be planted. The plantation schedule will be as under:

Plantation will be taken up from 2030-31 planting season and hence, preparatory
activities will be started from 2029-30. Plantation in reclaimed area is very technical due
to loss of topsoil and low nutrient status. This will wait till the ore is totally exhausted.
Only Safety Zone plantings will therefore be taken up. Pitting of 45cm cube will be done
at 2.5x2.5m spacing after alignment and stacking so as to accommodate 1600 seedlings
per ha. This work has to be taken up a year following reclamation, after consolidation of
soil. Pitting is best done during February-March, when the ground is moist enough for
easy workability. Soil is allowed to wither for about 4 to 5 months soon after pitting. A
basketful of farm yard manure/leaf mould /compost as is convenient is added to each
pit. Simultaneously seedlings are grown in nursery in 22x12cm Poly-pots. Planting is
done on the onset of monsoon. A basal dose of 50gm Ralli meal, 10gm Neem shield and
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a pinch of bio-fertiliser are added to the pit before planting. Half-moon trench is done on
uphill side to tap rainwater. Plantation is tended for 10 years. One weeding and soil
working together will be done respectively during first, second & third years. Plantation
will be fire protected. Pruning may be done in 4" or 5% year. Stone/clod mulching will be
done to keep the weed growth under check. The cost of biological reclamation
need to be included in the conceptual Mining Plan. Trees to be used in plantation

are as under:

Table-3.1: Selected Species for Plantation

Browse plants

1 | Dhaman Grewia tiliafolia

2 | Bana Kapasia Kydia calycina

3 | Bija Pterocarpus marsupium

4 | Sisoo Dalbergia latifolia

5 | Safed siris Albizzia procera

6 | Kala Siris Albizzia adoratissima

7 | Ber Ficus bengalensis

8 | Hill Bamboo Dendrocalamus strictus
Cover plants

1 | Mango Managifera indica

2 | Jamun Syzygium cumini

3 | Chhatian Alstonia scholaris

4 | Karanj Pongamia pinnata

5 | Kusum Scheichera oleosa

6 | Tamarind Tamarindus indica

7 | Mundi Mitragyna parvifiora

8 | Kasai Bridelia restusa

9 | Neem Azadirachta indica

10 | Jari Ficus retusa

3.3.3. Soil Erosion Control:

Out of the total volume of OB estimated of 805.62 Mm?3, which is proposed to be
dumped internally. The maximum RL of all the dumps is +520m. Due to the fact that the
seams are very gentle in gradient and overall geology amenable to internal dumping,
external dumping requirement

Over burden dumps will be stabilized by engineering methods as under:

a. A 1.2m dry stone wall will be made in a trapezoidal section all along the
foot hill of the Dump to stabilize the soil.

b. A garland drain will be made on the toe of the O.B. dumps, which will be
0.6m deep lined with boulders and 1m wide.
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¢. The overburden dump will be made in such a way so as to make terraces
of 2m width and 10 m height.

d. Check dams of boulder will be made on nalla beds and gullies to check
velocity of water.

The cost of Soil erosion control needs to be included in the conceptual Mining Plan.
3.3.4. Grass Seeding:

The OB dumps, will be further stabilized by seeding of grass pellets all over. Such pellets
can be made by mixing powdered clay with organic manure in 6:1 ratio, needed to make
dough in which grass seeds are thoroughly mixed. Such dough is then rolled into balls of
1cm. dia and sun dried. Per hectare requirement of seeds will be 3 kg. Pellets will be put
at spacing of 1.5x1m and 7000 such pellets will be needed per ha. Species of grass to
be used are Imperata cylindrica, Chrysopogon zizanioides and Themeda triandra.

3.3.5. Water Pollution Control:

The system of garland drains will be connected to settling tanks where turbid water is
allowed to move slowly. Alum is also added to the water facilitate sedimentation of silt
and colloid. The clean water will be allowed to be discharged in the natural streams.
Here also series of check dams will be made to facilitate deposition of silt. Grass cover
over blanks will also reduce silt load in water.

3.3.6. Dust, Noise and Light Control:

Dust will be controlled by spraying water on haul roads and covering of minerals during
transit. Drills will be provided with dust bags to collect dust particles. Noise will be
controlled by proper stemming of charge to required depth and keeping machineries in
perfect condition. Blasting will be done during afternoon well ahead of movement of
elephants, which starts 3pm onwards. Lights will be provided with proper reflector and
shaded to prevent sky glow and only allow directional light. Milky light will be used in
preference to dazzling light/yellow ones.

3.3.7. Fire Line:

A 10.0 km long fire line along the adjoin P.F. forest area will be maintained. Workers
engaged for fire tracing in the beginning of February in the morning hours, when the
wind is not high and ground wet, there after every fortnight till the end of fire season.
Every 100 m in the line, brush wood piles will be made in 2m height and 1.5m dia to
provide artificial shelter to small animals and gallinaceous birds. Surrounds of such piles,
however, will have to be periodically control burned of leaf litter and brushwood. Trees
above 30cm in girth will not be felled. Fire line will be maintained in 4 to 5 m width. This
line will be maintained for the rest period of the Mine,

Chapter 3
Page 86

© 2019 MECON Limited, All rights reserved

Page 99 of 124 OE COPY



397

Annexure 4.3.2

Wildlife Conservation Plan for Suliyari Coal Mine in Singrauli Forest Division, Singrauli district, M.P. of M/s APMDC

3.3.8. Fire Fighting Squad:

Fire fighting squads will be engaged from February to June every year to move about
in the forest area and spot accidental fires and dowse it forthwith with help of mine
workers. Funds for the purpose will be provided. They will be equipped with Fire Blowers
for use at the time of exigencies.

3.3.9. Promotion of Awareness:

Strong awareness will be built up among mine workers about working ethics in a forest
area. They will be told to keep the noise levels to the barest minimum, take all
precaution against fire, damage to trees etc. Drivers carrying Coal from the mine will be
appraised to control speed of vehicle so as not to run over slow moving reptiles.
Behavioural change will be expected from each worker on the above points and use of
garbage bins. Any sick and injured animal will have to be rescued and given first-aid and
water. Such animal is to be subsequently handed over to the nearest forest official. No
worker shall get involved in crime against animals & forests. Such ethics can be installed
through popular lectures, through film shows and announcement/award of prizes to best
eco friendly worker.

3.4.Conservation Plan for Zol:
3.4.1. Studies on elephant habitat utilization:

Habitat utilization by animals change over time depending on habitat factors. New areas
may be used and favoured sites may be relinquished. As precise data is not available, it
is of utmost importance to initiate studies on elephant habitat use. In this regard, a
study may be carried out through technical institute like Wildlife Institute of India.

3.4.2. Wildlife Census:

Annual game census will be organized, that involves taking stock of existing populations
of Tiger, Leopard, Elephant, and other herbivores & reptiles. Combination of methods
will be used to obtain reasonable estimates of species populations. The methods include
24-hour Camera Trap method for tiger and leopards or PPP (Pug Impression Pad)
method near waterholes, spoor counts, walking strip counts, daily forest guard
observations and hunting reports. An analysis of the census data will provide essential
information on the present status of the wildlife species populations and facilitate
prediction of trends in composition and structure of these populations.

Studies of the characteristics of various species including mating habits, sex/age ratios,
breeding age, number of young at birth, feeding and roosting ranges, mobility,
migration, saturation point, carrying capacity, habitat requirements, food preferences,
water requirements and diseases.

This census will give an indication of increase or decrease in wildlife population growth
and basing on that, remedial measures for vegetative growth has to be adjudged.
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3.4.3. Meadow development:

This can be taken up in adjoining PF/RF/relocated villages in the Zol where permanent
gaps are available and weeds have overgrown over large patches. First, the weeds will
be uprooted and grass seeds mixed with leguminoceae seeds will be sown broadcast
before monsoons. When such areas are not available, canopy pepper pot openings will
be created and undergrowth thinned to encourage grass growth. This will not be
overdone to attract weeds. Needless to say, cattle will have to be kept out of this area
by putting up appropriate fencing or regulated grazing will be enforced. From Wildlife
point of view these meadows serve the purpose of grazing ground for herbivores.

3.4.4. Water Harvesting Structure:

With a view to neutralise effect of the limiting factor i.e. water, one water body will be
created in 4 Sq. Km grid at the periphery of mine lease area or forest areas (As per
Forest Department proposals).This is a hilly tract and water shortage is felt during
summer. All animals, especially small ones will be benefitted immensely, since they have
limited mobility. Water bodies will be made in valleys, depressions or nalla banks where
there is reasonable prospect of water storage during summer. The idea is to have a
minimum of 1.0 m deep water during summer. The uphill side of the tank or water
harvesting structure will have a wider open ended funnel shaped dyke to intercept
maximum storm water runoff. The downstream side will have a well designed escape
weir. Water body may have to be de-silted every 4th year.

3.4.5. Salt Licks:

Mineral salt is needed by all animals, starting from elephant, deer to porcupine, pangolin
etc. to have good health. To compensate the natural salt licks affected by habitat
degradation, 10 more salt licks will be provided. Salt licks are made by mixing 6 parts
clay with 1 part mineral mixture. Mineral mixture is compounded with 90 parts of
common salt, 8 parts of rock salt and 2 parts of mineral mixture. The latter consists of
essential elements like Calcium (Ca), Magnesium (Mg), Zinc (Zn), Selenium (Se),
Molybdenum (Mo), Iron (Fe), Phosphorus (P), Sulphur (S), Boron (B) etc.

3.4.6. Fire Line creation and maintenance:

Fire line of 10.0 km will be duly fire traced well before the fire season (February to
June). This will be done on the boundary of R.F./P.F. Fire lines will be maintained in
12/6m width (RF/PF area). All brushwood and trees below 20cm. girth will be cleared.
Trees of bigger girth will be retained. The dried up debris will be gathered in the middle
of the line and burnt (control burning). Shelter for small animals and gallinaceous birds
will be erected every 100m interval on the line and its periphery, cleaned of inflammable
materials.
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3.4.7. Fire Fighting squad:

Fire watchers will be engaged to move about as per direction of the Range officer to
spot fire as soon as smoke appears in hills. For this purpose a squad will be formed who
would be provided with a Vehicle, fuel, re-charging of Mobile set to convey message of
fire to nearby Forest field executives, training on fire fighting and Fire Blowers.

One Watch Tower will be constructed in R.F./P.F. or as per Singrauli Forest
Division/Bagdora sanctuary Sanjay tiger reserve to locate the place of fire occurrence
and to provide shelter to the squad.

3.4.8. Van Sahayak:

Five numbers of Van Sahayaks will be engaged for patrolling forests and collection of
intelligence in the Zol. They will report to and receive orders from the Range officers
and section Foresters in which they will be patrolling. When moving alone, their main
duties will be collection of intelligence from weekly hats and villages. They will be
expected to keep cordial relations with Village Pradhans and youth groups in villages.

3.4.9. Corpus Fund:

A corpus fund at the Project cost will be operated by DFO, Singrauli division/Field
Director, Sanjay Tiger Reserve to outreach victims of house damage or accidental death
due to trampling by elephant in particular and other wildlife in general. Ex-gratia will be
sanctioned in part forthwith from this fund by concerned DFO/DD, Sanjay Tiger Reserve
after preliminary enquiry report received from Range Officer and Revenue Inspector and
local Police Officer.

3.4.10. Inoculation of Livestock:

In Waidhan Taluka/Bagdora Sanctuary as per information gathered from VAS
approximately 25,000 cattle are living. Regularly they visit the nearby forest area where
ungulates like deer, sambar, wild boar and Nil gai are also living. These village cattle are
often affected by FMD (Foot and Mouth disease) when visit forest area for grazing such
disease will transmit to wild ungulates. In order to overcome this short-comings, the
cattle will be regularly inoculated against F.M.D (Foot and Mouth Disease), to prevent
spread of cattle borne diseases in the forest and affect wild animals (Hoofed animals like
Deer, Sambar, Wild Boar etc.).

3.4.11. Conveyance facility for Field Director, Sanjay Tiger Reserve/Superintendent,
Bagdora Sanctuary/DFO, Singrauli and ancillary expenditure:

One Vehicle will be provided to DFO, Singrauli to monitor anti-depredation squad, Fire-
fighting squad and movement of elephants. A driver on daily wage cost of fuel and life
time wear and tear in kind from time to time will be facilitated by the User Agency.
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3.4.12, Monitoring Committee:

A monitoring committee under the Chairmanship of chief Conservator of Forests, Reva
will be formed where D.F.O., Singrauli/Deputy Director, Sanjay Tiger Reserve will be the
member. Besides, the Range Officers, Foresters, Forest Guards will also be members
together with VSS (Van Surakhya Samiti) presidents of V.S.S.s involved in the Project
area. Also the Honorary Wildlife Warden of Singrauli Division will be special invitees. A
representative of User Agency shall also be invited to such meeting.

3.4.13. Safeguard along Roadside:

Waidhan-Sidhi State Highway via Bargawan traverses 25 km north of the block and runs
almost along the boundary of Moher Sub-Basin & Main Basin. There is movement of
elephants and other herbivore/carnivore species from dusk to dawn and possibility of
accident is inevitable. Therefore State Highway Authorities will be appraised to provide
road underpass near Bisrar Nala, Brahmni Nala. Appropriate signages will be put for
drivers and passers-by. Fluorescent Sign Boards (both metal boards as well as
masonry boards) with good write ups about movement of wild animals will be provided
on sensitive points of the National Highway and State Highway adjacent to this Coal
Block in order to make aware the passers-by about occurrence of accident if they are
confronted with wildlife.

3.4.14. Intensifying patrolling:

Intensive patrolling is key to wild animal conservation, patrolling under electric lines,
along railway tracks, monitoring of water holes in summer & monsoon, patrolling in
wildlife sensitive and poaching prone areas will be carried out by field staff along with
labours for which rented vehicle will be put into service.

3.4.15. Strengthening of patrolling camps/van chowkis:

The existing patrolling camps/van chowkis will be strengthened by providing basic
amenities and field gears to staff and patrolling labours for effective patrolling.

3.4.16. Mitigating human-wildlife conflict:

The villages existing adjoining to forest areas will be fenced with appropriate animal proof
fencing for preventing wild animals to enter villages and cause damage to crops, property
or threat to human/cattle life.

3.4.17. Rescue of problematic or straying wild animals:

With degradation and fragmentation of existing habitat, the incidences of wild animals
entering human habitation are increasing day by day. For rescue of such animals, proper
cages, customized vehicles, tranquilizing equipments & drugs and other equipments,
public address system etc will be provided and rescue teams will be properly trained to
handle any such situation.
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3.4.18. Strengthening of communication network:

Proper and speedy communication is the prime requirement for wildlife management.
Wireless network, mobile phones, internet facilities will be developed along with
appropriate power back-up (Solar, electric, inverter etc.) as per the communication plan.

3.4.19. Strengthening of office:

Keeping records and maintaining data as well as sending timely reports and informations
are a part of effective management. Existing offices will be maintained and modernized
for effective functioning.

3.4.20. Animal enclosures:

The straying or problematic wild animals are required to be kept in proper natural
enclosures for their treatment or study of their behavior before they can be released free.
For this large enclosures as per NTCA guidelines need to be constructed and existing
enclosures need to be maintained.

3.4.21. Creating awareness:

Awareness generation in public is an important tool in wildlife conservation. For this, a
nature interpretation centre will be developed with the help of institutions like CEE etc.
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4.0 MANAGEMENT STRATEGIES WITHIN THE PROJECT AREA WITH FINANCIAL
FORECAST

A. Interventions to be implemented by the project authority inside the project
area with justification. All measures are discussed in Chapter-3. The financial
requirement of various interventions suggested in the plan as per current costs is given
in flowing table for the plan period of 10 years and annual cash flow for the core area of
the project. All activities within the core area will be implemented by the project
proponent.

B. Relevant provision of Environmental plan for the project and the intervention
overlapping in nature are to be specified.

Financial provision of works in Coal Mine area of Suliyari with wage rate@ Rs.

312/-.

Table-4.1: Financial Forecast

(A)M.L. Area:
Sl. Management interventions Estimated Cost
No. (in Lac)

Habitat Improvement
1 Protection to Forest (1298ha or 1300ha) / 100 ha

=13 person @ Rs.312/- per day X 30 days X 12 months X 292.032
20 years (@ 1 person per 100 ha)
2 Reclamation of Mine Pit Included in Mining
3 Soil erosion control on OB Dump plan at Page no.
4 Water Pollution Control 27-28; clause
5 Dust Pollution Control 12,12 & 12.13 and

also included in
EIA/EMP Report
Chapter 6; clause

6.5
Fire Protection
6 (a) Fire line Creation 10 km in PF @ Rs.25,000/- per km 2.50
(b) Cost of Fire Blower Rs.50,000/- x 4 Nos. 2.00
Awareness Promotion
7 | Promotion Awareness on L.S. 10.00
Total (a) 306.532
Contingencies 10% 30.653
Total (b) 337.185
+ 20 % Escalation 67.437
Grand Total 404.622
(Rupees Four Crores Five Lakhs only) Or
405
Chapter 4
Page 92

© 2019 MECON Limited, All rights reserved

Page 106 of 124 OE COPY



Annexure 4.3.2

Wildliie Covssrvation Plar For Suliyst Codl Mine in Singrevi Foeest Dvean, Smegratill (ETricE, PP of Wiy APNIC.

Page 107 of 124

(BYImpact Area:
L. Singraull Forest Division
5. No. | Management Interventions | Budaget
_ | [Lakh)
1. | Rehaoiltation from Forest Ares | 100.80
2 T\Water Sourea Development. Criack Dams, Pescolation Tanks; Ponds 200,00
T3, | Skil Developmert of fislo skaft 10.00.
4. | Upgragation of forest routs 20,00
5. Strangtnening of Commumication Instrument 30,00
6. | Eguipment of wildlife Monitaring 20.00
7. | Uprooting af invasive species 15000
g8, | Patrolling samp/ mspettion nut 50,00
Total  640.00
I1. Sanjay Tiger Reservea:
5, Mo, | Management Interventions Budget
{Lakh)
1. Study project on wild elephant habltat use and mibigation measures o 50.00
- | minimize man-glephant confict th W1l or other bechnical Insbtute | =
i, \Wildlife estimation; Trep camera and cther suitable nstruments will e 100.00
procured and wsed for wild|ife estimation and presende I sensitive areas
3. Meadow developrient in relocated villages 100,04
K Wiater harvesting structures/seucats creaticn and mainterante 5000
E, | Procurement of truck mountad tankers (2)- their operational and 50.00
mainterance cost for transporting water for filling saucers in peak
summer and fire fighting » %
6. Brocwing vehices an rent for patrolling under electric lines, along 4800
raitway rack, water bodies, firs and poaching sensltlve areas {10
vehicles @ Rs, 40,000/~ PM indudirg Pot and operational cast)
1. Fire fighting equypiments and squads including construction of fve watch 80.00
HoWers
B Strengthening of patroling camps-providing basic fadiities n camps like SO0, 00
dyinking water, solar light, tollets, fencing etc and fleid gear ke unifoem,
hoots, ats, ralncoat, oycles, first ald kit, water bottles, gamcha, winte
jarkets, mosouito nets, camp cots, sleeping bags, cooking facilities,
huckats, torches, cane, camp (Uriture, storage tanks etc.
g, Corpus fund for payment of property damage by wid anlmals, meadical 100,00
3ic to Injured humans/cattie and other exigencies. to be kept at the
disposal of Field director, Senjay Tiger Resenve and DFQ Singrauli "
10, | Inoculalian of ivestock — purchase of medicines, jos boxes, Ronoranum 30.00
b go-sevak and cold dhsn
11. | Conveyance facllity (o fied director/Sugetintendent Bagdora/DF0 30.00
Chepterd
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zngraull for moenilonng induding cost of POL/Mainténands and & a
griver on deily wages basis

CSTTTEETITrT

.| Sigrages along roadside and in prominent and sensitive ArEas 12.00
13 Anpropriate fencng along villaoe-forest interface to prevant wild animsls 200.00
from damaging thecrofp =~~~
14 Development 2nd maintenance of patrolling camps/watch lowers/entry 200,00
palrls/barriers abc, o M B s
g - Tl Uﬂl?dpﬂﬂﬁfﬂ‘-ﬂlﬂtﬂl'aﬂl:E-D'Fl".'ludE, culverts, causeways 200,00
16, | Procutement of rescue equipments for rescue of problematic/siraying 350,08
| animals including custamized rescue vehide with cage, its POL,
| mamtenance and operating charges
17, | Human resource development-training/study tour of staff, villagars, anli 20.00
dgapredation squads induding training equipments and developmet of
| training centre
18, | Construction of buliding: for figld functionaries manials, drivers 50.00
o L Ineluding solar electrification
19. | Strengthening of offices: maintenance of bullding, procuremert of office 30.00
furriture, gensrator, inverters, weter coolers, computers and
penpherals, phofocopier, fax machine etc _
20, Strengthening of communication netwark, procurement of wireless sets, 20,00
mobiles, batteries, inverters, internet fadiities
21, Construction of animal endosures and maintenance of existing 250,040
enclosures for safe refease of wild animals
732, D-Em'ehnpmant of nature Interpretation cenlie and awareness programme | 30.00
Tolkal  2500.00

(C)Total Cost of the plan
Sl No. | Description L)
(111 Mining lease area 405
a2 l-mparl:t area
I, Singrauli Forest Division 640
Il, Sanjay Tiger Resenve 2500
Tatal 3545
(Rupees Thirty Five Crore and Forty Five Lakhs only)
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QYHIY .« 07552674318, 2674337, HFd ;. 0755-2766315
E-muail : pecfwlicmp.gov.in

wie /au/ b, & B3RS arer, st 26 /2.9 )20 )9
yfa,
v Txecutive Director. ANNEXURE-R7

The Andhra Pradesh Mineral Development Corporation Limited,
(A State Government of A.P. Undertaking

Door No. 294/1D,

100 Feet Tadigadapa to Entkepadu Road.

Kanur, Vijayawada-521137 (li-mail- info@apmdc.ap.gov.in)

fawg -~ Submission of 'Site Specific Wildlife Conservation Paln along with a location plan
and list of flora & fauna' for authentication w.r.t, the proposed Suliyari Coal Mine
(5.0 MTPA) with an area of 1298 Ha in Singrauli Coalfields, at village-Aamdand,
Bajaudi, Belwar, Dongari, Dhirauli, Jhalari, Majhaulipath and Seerswah, Teshil:
Sarai, Singrauli District of Madhya Pradesh-Reg.

e — & WdTeTd, oty ereiR Rurd, 9l &1 3 %, /913 /2019 /5125 &% 11.07.2019

_..__OO__.._

SRIE  fawaiaia gfemm aia wige @ar 50 HEWIY) Ui g, guild),
4R, I, foRTell, giren), wgitelvy Ud wikedre dedler-wRy, R RivRiel, wegyee & yrarfad
BT 1298 BACIR H BIFAT W B WRG WRPR, GIIARY, g9 U9 S[adig UiRadd #H1ad (dble
qigfi f3fasH) ¢ feeell g1 weRvl § Q% 03.07.2018 &1 TSR MY fay /ar g1 S«
AR & favg HHE (xxi) B AR yEifdd &5 O 10 AL @1 oRfr A Reg vy
SYF / JHARYY / rAIRUUR ReTd BT SHGRT qer aRidne & fAwg spie (xvil) & AR WRarfad
&2 4 10 AL &) uRf § Flora-Fauna @1 SHHNI, $RISR &1 S-HN, ywifaa &3 4 15 &)
& IR Lcologically sensitive area or used as a migratory corridor @1 SITHEHRT & WY R g-guron
RS B ARG EIA-EMP Report Widd &3 & fIder & ORI Y 48 21 YRd INGR &
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SULIYARI COAL MINE|

Capacity: 5.0 MTPA; Area: 1298 Ha {8
in Singrauli Coalfields (Main Basin) &%

MEC/11/16/Q7GT/SR/2499/R-2 June, 2019

Project Proponent @‘f\q /

Consultant

R MECON LIMITED
(47| (A Govt. of India Enterprise)
Vivekananda Path

— PO. Doranda
DIST — Ranchi, Jharknand - 834002

The Andhra Pradesh Mineral
Development Corporation Ltd.

(A Govt. of Andhra Pradesh Undertaking) g
294 / 1D, Tadigadapa to Enikepadu 100 FLRoad, ¢ o¥

Kanuru Village, Penamaluru Mcmdol r CERTIEICATE NO- NARET/EIA /1£10/2 ANNAS

Vijayawada - 521137 / _f“--
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OFFICE OF PRINCIPAL CHIEF FOREST
CONSERVATOR (WILD LIFE), MADHYA PRADESH
Pragati Bhawan, Bhopal Development Authority,
Third Floor, MP Nagar, Bhopal

No./V.C./MCh./ 6538

Bhopal, dated: 16.09.2019
To,
Executive Director,
The Andhra Pradesh Mineral Development
Corporation Limited,
(A State Government of AP Undertaking)
Door No. 294/ 1 D,
100 Feet Tadigadapa to Entkepadu Road,
Kanur, Vijayawada - 521 137 (Email -
info@apmdc.ap.gov.in
Subject: Submission of ‘Site Specific Wildlife
Conservation Plan alongwith a location plan and list
of flora & fauna’ for authentication w.r.t. the
proposed Suliyari Coal Mine (5.0 MTPA) with an
area of 1298 Ha in Singrauli Coalfields, at village —
Aamdand, Bajaudi, Belwar, Dongari, Dhirauli,

Jhalari, Majhaulipah and Seerswah, Tehsil: Sarali,

Singrauli, District of Madhya Pradesh — Reg.

Ref.: Letter No./M.Ch./2019/5125 dated 11.07.2019

of the Field Operator, Sanjay Tiger Reserve, Sidhi

L E
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On the proposal of Suliyari Coal Mines
(capacity 5.0 MTPA) village Amdand, Bajoudi,
Belwar, Dongri, Dhirauli, Jhalri, Majholipath and
Seraswah Tehsil Sarai, District Singrauli, Madhya
Pradesh for the coal mining in the area of 1298
hectare in the present case, the TOR has been
issued on 03.07.2018 by the Government of India,
Department of Environment, Forest and Climate
Change (Coal Mining Division) New Delhi. As per
the point No. (xxi) of the said TOR, it has been
instructed to submit the EIA — EMP Report approved
from the Chief Wildlife Warden along with the
information of the national garden/ sanctuary/
biosphere reserve and the information of Flora —
Fauna within the area of 10 km of the proposed area
as per the point No. (xvii) of the Appendix,
information of the corridor, the information of the
ecologically sensitive area or used as a migratory
corridor within 15 km of the proposed area. As per
the instructions of the Government of India, you
have sent the amended wild life conservation plan
submitted by the Field Operator, Sanjay Tiger
Reserve, Sidhi in the case of the referenced letter
along with your recommendatio Nye

TRUE corY
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As per the chapter — 4 of the sent Amended
Wild Life Conservation Plan, an amount of Rs. 6.40
crores for the displacement of the villages of the
Singrauli Forest Division and the management of
the wild life, protection and promotion, Rs. 25
crores for the Sanjay Tiger Reserve, Rs. 4.05 crores
for the mining area, totaling to Rs. 35.45 crores (Rs.
Thirty Five Crores Forty Five Lacs only) has been
provisioned for 10 years. The copy of the same is
enclosed herewith. An amount of Rs. 35.45 crores
(Rs. Thirty Five Crores Forty Five Lacs only) is
hereby approved for the said amended Wild Life

Conservation Plan.

Kindly arrange to provide the amount
provisioned for the works shown for the wild life
management at page Nos. 92, 93 and 94 of the
Chapter — 4 of the Wild Life Conservation Plan, to
the Forest Divisional Officer, Singrauli, General
Forest Division and the Area/ Field Controller,
Sanjay Tiger Reserve, Sidhi, within the time period
so that the works provisioned for the wild life

conservation and management could be completed

on time. (1\_
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Encl.: As above
Sd/-
(Dr. U. Prakasham)
Chief Wildlife Warden and
Principal Chief Forest Conservator (Wild Life)
Madhya Pradesh
No./V.C./M.Ch./ 6539
Bhopal, Date: 16.09.2019
Copy to:-
1. Chief Forest Conservator, Riwa Circle, Riwa
— sent for information and necessary action
2. Field Operator, Sanjay Tiger Reserve, Sidhi
3. Forest Divisional Officer, Singrauli General
Forest Division
- Sent by attaching the copy of the approved
Wild Life Plan for information and necessary
action. As per the proposal of the Wild Life
Conservation Plan, kindly ensure to execute
the provisioned work within the time period

after obtaining the permission/ approval from

this office.

Encl.: As above

Sd/-

Chief Wildlife Warden and

Principal Chief Forest Conservator (Wild Life)
Madhya Pradesh

(TRUE TRANSLATEI t\ﬁ_‘
~RUE COFY



e¥ jeIct Bank

ANNEXURE-RS8

ICICI Bank Advice Receipt
1/12/21 4:40 PM

Transaction Details
Account Number: 236805508145
Transaction Date: 12-01-2021 00:00:00
Transaction Amount: INR 66,20,20,236.00
Debit/Credit: Debit

Transaction Description : RTGS/ICICR420210112005
26885/CORPO0GO37 1/

Note: This is an elecironically generated receipt and
does not need any signature.
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NEFT/RTGS to be made as per following

AGENCY COPY BANK COPY
NEFT / RTGS CHALLAN for Ad-HOC CAMPA NEFT / RTGS CHALLAN for Ad-HOC CAMPA

Date : 12-01.2021 Date : 12-01-2021

Agency Name. AP MINERAL Agency Name. AP MINERAL
DEVELOPMENT DEVELOPMENT
CORPORATION CORPORATION

Application No. 5828619009 Appiication No. 5828613009

MOoEFiSG File No. 8-02/2020-FC MoEF/SG File No. 8-02/2020-FC H

Location. MADHYA PRADESH Location. MADHYA PRADESH ___'

Addrass, The Andhra Pradesh Mineral Address; The Andhra Pradesh Mineral
LigKrishna Ltd Krishna

Amount{in Rs) §62020236/ Amount(in Rs} §52020236-

Amount in Words Soxiy-Six Crore Twenty Lakh Twenty Amount in Words Saty-Six Crore Twanty Lakh Tweriy

Thousand Teo Hundred and Thirty-Six Rupees Only Thousand Twa Hundned and Thitty-Six Rupees Only

NEFT/RTGS to be made as per following

payment to CAMPA by NEFTIRTGS anly

details; details;
Beneficiary Nama: MADHYA PRADESH CAMPA Beneficiary Name: MADHYA PRADESH CAMPA
IFSC Code: ; CORPO000ITY IFSC Code: CORPOODO3T
Pay to Account No. 150765828612009 Pay to Account No. 150765828619009
Valis cnly for this Valid only for this
challan amount chailan amount.
Bank Name Bank Bank Name & Corporation Bank
Block 11,CGO Complex, Block 11.CGO Compiex, ||
Fhase |, Lodhi Road, New Phase |, Lodhi Road, New
Delhi -110063 Delhi -110003
« This Challan is to be used for making « This Challan is strictly to be used for making

After making successful payment, User Agencies may send a line of confirmation through
Email: helpdeskcampa@corpbank.co.in
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ANNEXURE-R9

Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
hekkk

Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
_ New Delhi 110003
Dated: 15'h December, 2020
To,
The Principal Secretary (Forests),
Department of Forests & Environment,
Government of Madhya Pradesh,
Bhopal.
Sub: Proposal for diversion of 259.239 ha. of forest land (226.349 ha. forest land in
compartment No.RF-338, RF-358, 359 & PF-315 + 32.89 ha. of Revenue forest
land=259.239 ha.) for Suliyari Open Cast Coal Mining in Singrouli District in
favour of M/s The Andhra Pradesh Minerals Development Corporation Limited
(APMDC), Singrauli District, Madhya Pradesh State (Online proposal No. FP/MP/
MIN/28619/2017).

Madam/ Sir,

I am directed to refer to the Addl. Principal Chief conservator of Forests
(Land Management) and Nodal Officer, Forest (Conservation) Act, 1980,
State Government of Madhya Pradesh’s letter

No.F-1/FP/MP/MIN/28619/2017/375 dated 25 January, 2020 on the above
mentioned subject, seeking prior approval of Central Government under Section-
2(ii) of the Forest (Conservation) Act, 1980, and to say that the said proposal has been
examined by the Forest Advisory Committee constituted by the Central Government
under Section-3 of the aforesaid Act.

2. After careful consideration of the proposal of the State Government of Madhya
Pradesh and on the basis of the recommendations of the Forest Advisory Committee,
the Central Government hereby agreesto accord In-principle approval/Stage-1
Clearance under the Forest (Conservation) Act, 1980 for diversion of 259.239 ha. of
forest land (226.349 ha. forest land in compartment No. RF-338, RF-358, 359 & PF-315
+32.89 ha. of Revenue forest land=259.239 ha.) for Suliyari Open Cast Coal Mining in
Singrouli District in favour of M/s The Andhra Pradesh Minerals Development
Corporation Limited (APMDC), Singrauli District, Madhya Pradesh State, subject to
the following conditions: -

A: Conditions which need to be complied prior to handing over of forest land by
the State Forest Department and compliance is to be submitted prior to Stage-II
approval:

i. The State Government shall provide revised kml/shape files of Compensatory
Afforestation patches;

ii. Undertaking by the concerned District Collec '

Y —
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Afforestation patches free from encumbrances at the time of mztzatwn of
afforestation activity shall be ensured by the State Government;

The User Agency shall transfer online, the Net Present Value (NPV) of the
forest land being diverted under this proposal, as per the orders of the
Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in
Writ Petition (Civil) No. 202/1995 and the guidelines issued by this Ministry
vide its letter No. 5-3/2007-FC dated 05.02.2009. The requisite funds shall be
transferred through online portal into Ad-hoc CAMPA account of the State
Concerned;

iv.The identified non-forest land for raising compensatory afforestation shall be
transferred and mutated in the name of forest department and notified as RE/
PF prior to Stage Il approval;

v. The land identified for the purpose of CA shall be clearly deplcted on a Survey
of India topo sheet of 1:50,000 scale; .

vi.

The User Agency shall transfer the cost of raising and maintaining the
compensatory afforestation at the current wage rate in consultation with State
Forest Department in the account of CAMPA of the concerned State through
online portal. The scheme may include appropriate provision for anticipated
cost increase for works scheduled for subsequent years;

vii.All the funds received from the user agency under the project shall be
transferred/deposited in CAMPA account only through e-portal
(https:/ / parivesh.nic.in/). Amount deposited through other mode will not be
accepted as compliance of the Stage-I clearance.

vii.The  compliance  report shall be uploaded on  e-portal
(https:/ /parivesh.nic.in/);

ix.The complete compliance of the FRA, 2006 shall be ensured by way of
prescribed certificate along-with requisite annexures from the concerned
District Collector;

X. Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
of Chapter 1 of the Handbook of comprehensive guidelines of Forest
(Conservation) Act, 1980 as issued by this Mlmstry s letter No. 5-2/2017-FC
dated 28.03.2019;

B: Conditions which need to be complied on field after handing over of forest land
to the user agency by the State Forest Department but the compliance in form of
undertaking shall be submitted and compliance is to be submitted prior to Stage-
II approval:

i. Legal status of the diverted forest land shall remain unchanged;

ii. Forest land will be handed over only after required non-forest land in
the project is obtained by the user agency;

A B _
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iii. Compensatory Afforestation shall be raised over equal identified non-
forest land (NFL) land within three years from the date of Stage-II
approval and maintained thereafter by the State Forest Department at
the cost of the User Agency and at least 1000 plants per hectare shall be
planted over identified non- forest land. If it is not possible to plant so
many saplings in the area identified for CA, the balance saplings will be
planted in any other forests as per prescriptions of approved working
plan with provision for ten years on subsequent maintenance;

iv.At the time of payment of the Net Present Value (NPV) at the then
prevailing rate, the User Agency shall furnish an undertaking to pay the
additional amount of NPV, if so determined, as per the final decision of
the Hon'ble Supreme Court of India;

v. Fencing, protection and regeneration of the safety zone area [7.5 meters
strip shall be kept within the mining lease boundary and area of the
safety zone shall be part of the total area of mining lease] shall be done
at the project cost within three years and maintained thereafter as per
approved working plan of the State Govt.;

vi. User agency either himself or through the State Forest Department
shall undertake afforestation on degraded forest land, at project cost,
one and half time in extent to the area used for safety zone;

vii.Period of diversion of the said forest land under this approval shall be
for a period co-terminus with the period of the mining lease granted
under the Mines and Minerals (Development and Regulation) Act, 1957,
as amended and the Rules framed there-under;

viii, The User Agency shall obtain the Environment Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if required;

ix. No labour camp shall be established on the forest land and the User
Agency shall provide fuels preferably alternate fuels to the labourers
and the staff working at the site so as to avoid any damage and
pressure on the nearby forest areas;

X. The boundary of the diverted forest land, mining lease and safety zone,
as applicable, shall be demarcated on ground at the project cost, by
erecting four feet high reinforced cement concrete pillars, each inscribed
with its serial number, distance from pillar to pillar and GPS co-
ordinates;

xi.The forest land proposed to be diverted shall under no circumstances
be transferred to any other agency, department or person without prior
approval of the Central Government;

xii.No damage to the flora and fauna of the adjoining area shall be caused;

xiii.The layout plan of the mining plan/ proposal shall not be changed
without the prior approval of the Central Government;

xiv.The concerned Divisional Forest Offi~~« —ll manitnr and fale

3
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necessary mitigative measures to ensure that there is no adverse impact
on the forests in the surrounding area;

xv.The user agency shall explore the possibility of translocation of
maximum number of trees identified to be felled and shall ensure that
any tree felling shall be done only when it is unavoidable and that too
under strict supervision of the State Forest Department;

xvi.The User Agency shall undertake mining in a phased manner after
taking due care for reclamation of the mined over area. The concurrent
reclamation plan as per the approved mining plan shall be executed by
the User Agency from the very first year, and an annual report on
implementation thereof shall be submitted to the Nodal Officer, Forest
(Conservation) Act, 1980, in the concerned State Government and the
concerned Integrated Regional Office of the Ministry. If it is found from
the annual report that the activities indicated in the concurrent
reclamation plan are not being executed by the User Agency, the Nodal
Officer or the concern Dy. Director General (Central) may direct that the
mining activities shall remain suspended till such time, reclamation
activities area satisfactorily executed;

xvii.The User Agency shall submit the annual self -compliance report in
respect of the above stated conditions to the State Government,
concerned Integrated Regional Office and to this Ministry by the end of
March every year regularly; and

xviii.The user agency shall comply all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon’ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as
applicable to the project.

After receipt of compliance report on fulfillment of the conditions mentioned
above, the proposal shall be considered for final approval under Section-2 of the
Forest (Conservation) Act, 1980. Transfer of forest land shall not be affected till final
approval is granted by the Central Government in this regard.

Dy. Inspectotr General of Forests

Copy to:

1. The Principal Chief Conservator of Forests (HoFF), Government of Madhya
Pradesh, Bhopal.

2. The Regional Officer (Central), Integrated Regional Office (Western Zone),
Bhopal.

3. The Nodal Office (FCA) Forest Department, Government of Madhya Pradesh,
Bhopal. ;

. User Agency.

. Monitoring Cell, FC Division, MoEF & CC, New Delhi, for uploading.
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Pradesh Minerals Development Corporation Limited (APMDC), Singrouli District,
Madhya Pradesh (Online proposal No. FP/MP/MIN/28619/2017)
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Government of India
Minisiry of Environment, Forest and Climate Change

(Fores{' Conservation Division)
Fedededke

Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
) New Delhi 110003
Dated: 15% Decembet, 2020
To,
The Principal Secretary (Forests),
Department of Forests & Environment,
Government of Madhya Pradesh,
Bhopal.
Sub: Proposal for diversion of 259.239 ha. of forest land (226.349 ha. forest land in’
compartment No.RF-338, RF-358, 359 & PF-315 + 32.89 ha. of Revenue forest
1and=259.239 ha.) for Suliyari Open Cast Coal Mining in Singrouli District in
_favour of M/s The Andhra Pradesh Minerals Development Corporation Limited
(APMDC), Singrauli District, Madhya Pradesh State (Online proposal No. FP/MP/
MIN/28619/2017). _ _

Madam/ Sir,

_ Iram directed to refer to the Addl. Principal Chief conservator of Forests
(Land Management) and  Nodal Officer, Forest (Conservation) Act, 1980,
State Government of Madhya Pradesh’s letter
No.F-1/FP/MP/MIN/28619/2017/375 dated 25th January, 2020 on the above
mentioned subject, seeking prior approval of Central Government under Section-
2(ii) of the Forest (Conservation) Act, 1980, and to say that the said proposal has been
examined by the Forest Advisory Committee constituted by the Central Government
under Section-3 of the aforesaid Act.

2. After careful consideration of the proposal of the State Government of Madhya
Pradesh and on the basis of the recommendations of the Forest Advisory Committee,
the Central Government hereby agreesto accord In-priuciple approval/Stage-I
Clearance under the Forest (Conservation) Act, 1980 for diversion of 259.239 ha. of -
forest land (226.349 ha. forest land in compartment No. RF-338, RF-358, 359 & PF-315
+32.89 ha. of Revenue forest land=259.239 ha.) for Suliyari Open Cast Coal Mining in
Singrouli District in favour of M/s The Andhra Pradesh Minerals Development
Corporation Limited (APMDC), Singrauli District, Madhya Pradesh State, subject to
the following conditions: -

A: Conditions which need fo be complied prior to handing over of forest land by
the State Forest Department and compliance is to be submitted prior to Stage-IT
approval:

i. The State Government shall provide revised kml/shape files of Compensatory
Afforestation paiches;

ii. Undertaking by the concerned District Collector to make Compensatory

\o’ﬁﬁﬁp
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fii. Compensatory Afforestation shall be raised over equal identified non-

© forest land (NFL) land within three years from the date of Stage-II

approval and maintained thereafter by the State Forest Department at
the cost of the User Agency and at least 1000 plants per hectare shall be

planted over identified non- forest land. If it is not possible fo plant so.

many saplings in the area identified for CA, the balance saplings will be
planted in any other forests as per prescriptions of approved working
plan with provision for ten years on subsequent maintenance;

iv.At the time of payment of the Net Present Value (NPV) at the then

* prevailing rate, the User Agency shall furnish an undertaking to pay the

additional amount of NPV, if so determined, as per the final decision of
the Hon'ble Supreme Court of India;

v. Fencing, protection and regeneration of the safety zone area [7.5 meters
strip shall be kept within the mining lease boundary and area of the
safety zone shall be part of the total area of mining lease] shall be done
at the project cost within three years and maintained thereafter as per
approved working plan of the State Govt;

User agency either himself or through the State Forest Department
shall undertake afforestation on degraded forest land, at project cost,
one and half time in extent to the area used for safety zone;

vii.Period of diversion of the said forest land under this approval shall be
for a period co-terminus with the period of the mining lease granted
under the Mines and Minerals (Development and Regulation) Act, 1957,
as amended and the Rules framed there-tinder; :

viii. The User Agency shall obtain the Environment Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if required;

vl

ix. No labour camp shall be established on the forest land and the User
Agency shall provide fuels preferably alternate fuels to the labourers
and the staff working at the site so as to avoid any damage and
pressure on the nearby forest areas;

x. The boundary of the diverted forest land, mining lease and safety zone,
as applicable, shall be demarcated on ground at the project cost, by
erecting four feet high reinforced cement concrete pillars, each inscribed
with its serial number, distance from pillar to pillar and GPS co-
ordinates;

' xi.The forest land proposed to be diverted shall under no circumstances

be transferred to any other agency, department or person without prior
approval of the Central Government;

xii.No damage to the flora and fauna of the adjoining area sh;a]i be caused;

xiii.The layout plan of the mining plan/ proposal shall not be changed
without the prior approval of the Central Government;

xiv.The concerned Divisional Forest Offic ill monitor and take
g
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THE ANDHRA PRADESH MINERAL
DEVELOPMENT CORPORATION LIMITED

(A State Govt. of A.P. Undertaking)
Suliyari Coal Mine (Branch Office Waidhan)

Ref. No. APMDC/ Coal/ Sul./ L.A./ 2020-21/ 67
Dated: 18.03.2021
To,
Forest Divisional Officer,
Singrauli Forest Division,
Vaidhan (Madhya Pradesh)
Subject: Proposal for diversion of 259.239 ha of
forest land (226.349 ha. forest land in compartment
No. RF-338, 359 & PF - 315 ha of Revenue Forest
Land = 259.239 ha) for Suliyari Open Cast Coal
Mining in Singrouli District in favour of M/s. The
Andhra Pradesh Minerals Development Corporation
Limited (APMDC), Singrouli District, Madhya
Pradesh (Online proposal No. FP/ MP/ Min/ 28619/
2017).
Ref.:
1. Letter dated 15.12.2020 File No. 8-02/2020
FC of the Government of India, Ministry of

Forest and Climate Change, New Delhi.

YRUE COFY
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2. Letter No./ F-1/MP/ Min/ 28619/ 2017/ 4315
dated 17.12.2020 of the office of the
Principal Chief Forest Conservator (Room
Land Management) Satpuda Bhawan,
Madhya Pradesh, Bhopal

3. Letter No./M.Ch./ 6180 Singrauli dated
22.12.2020 of your office.

Sir

The Andhra Pradesh Mineral Development
Corporation Limited, Vijaywada has been allotted
the Suliyari Coal Block by the Ministry of Coal,
Government of India in the Tehsil Sarai, District
Singrauli (Madhya Pradesh).

The Government of India, Ministry of Forest
and Climate Change, New Delhi vide its referenced
letter No. (i), has granted its in-principle approval
of the first stage for the diversion of the forest land
effected in the Suliyari Coal Block Project.

Vide its reference letter No. (2) of the Principal
Chief Forest Conservator (Department Land
Management), the NPV amount of Rs. 20,81,917/-
has been demanded in compliance of the term No.
A. (iii) as laid down in the first stage in principal
approval letter dated 15.12.2020 of the Government

of India. The NPV amount of Rs. 20,81,917/- has
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been deposited online in the CAMPA account. The
receipt of the acknowledgment of the deposited
amount is enclosed as Enclosure — IlI.

In compliance of para (3) of the referenced
letter No. (2), it has been instructed to transfer the
270.845 hectare of non-forest land in favour of the
Forest the

Department  for compensatory

Afforestation. 259.239 hectare of the non forest

land equivalent to the 259.239 hectare of forest land

has been transferred for the compensatory
afforestation as per the provisions of the Forest

Conservation Act, 1980.

In compliance of para (4) of the referenced
letter No. (2), 259.239 hectare of non-forest land in
the village Harma, Jhaparwah, Dala, Rampurva,
Bichi, Karaundia and Bagdari of the Chitrangi Tehsil
District

of Singrauli has been provided, whose

details are mentioned in the following table: -

Sr. |Village’s Tehsil District Area (in

No. |name Hect.)

1 Harma Chitrangi |Singrauli [60.10

2 Jhaparwah Chitrangi |Singrauli [18.63

3 Dala Chitrangi |Singrauli |28.659

4 Rampurwa Chitrangi |Singrauli |27.54

5 Bichi Chitrangi |Singrauli [42.00

6 Karaundia Chitrangi |Singrauli [60.20

7 Bagdari Chitrangi |Singrauli |22.11
Total 259.239
area

YRUE COPY
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In compliance of para No. 5 and 6 of the
referenced letter No. (2), an amount of Rs.
10,92,86,451/- has been demanded for the
afforestation by preparing the plan for the
compensatory afforestation. In compliance of para
No. (6) of the demand letter, an amount of Rs.
9,93,51,319/- has been deposited online with the
CAMPA Account. (Acknowledgment receipt is
enclosed as Enclosure — IIlI). An amount of Rs.
63,64,710/- towards the supervision fee has been
paid vide the DD No. 500770 dated 12.01.2021 in
favour of the Joint Director, Sanjay Tiger Reserve,
Sidhi and an amount of Rs. 35,70,422/- has bene
paid vide the DD No. 500771 dated 12.01.2021 in
favour of Forest Division Singrauli. Photocopies of
the letter and DD are enclosed herewith as

Enclosure XXIV and Enclosure XXV respectively.

In compliance of para No. (7) of the referenced
letter No. (2), the non-forest land in the village
Harma, Jhaparwah, Dala, Rampurva, Bichi,
Karaundia and Bagdari of the Chitrangi Tehsil of
Sidhi District has been transferred in favour of the

Forest Department. The order dated 15'" March
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2021 of the collector Singrauli is enclosed as

Enclosure -1V for ready reference.

In compliance of para No. (9) of the referenced
letter No. (2), by enclosing the compliance report of
all the 28 terms as laid down in the first stage in
principle approval letter (referenced letter No. (1))
of the Government of India, in the tabular form, the
proposal is sent herewith for the further course of

action: -

Sl.

Conditions

Compliance
Status

The State Government
shall provide revised kml/
shape files of
compensatory
Afforestation patches;

It is enclosed
as Enclosure-
| as Soft Copy
CD of KML
File.

Undertaking by the
concerned District
Collector to make
Compensatory
Afforestation patches free
from encumbrances at the
time of initiation of
afforestation activity shall
be ensured by the State
Government;

It is enclosed
as Affidavit of
Collector of
Singrauli
District
Enclosure-lII.

The User Agency shall
transfer online, the Net
Present Value (NPV) of

An amount of
Rs.
20,81,68,917/

the forest land being |- of NPV has
diverted under this |been paid
proposal, as per the |online

orders of the Hon'ble

through the

Supreme Court of India |online portal
dated 28.03.2008, |with the
24.04.2008 and |account No.
09.05.2008 in Writ | 23680550014

Petition (Civil) No. 202/
1995 and the guidelines

5 wunder the
CAMPA head/

e
YRUE COFY
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clearly depicted on a
survey of India topo sheet
of 1:50,000 scale;

issued by this Ministry |column on
vide its letter No. 5-]12.01.2021.
3/2007- FC dated |A copy of its
05.02.2009. The requisite [receipt of
funds shall be transferred |enclosed as
through online portal into |Enclosure -
Ad hoc CAMPA account of | Ill.

the State Concerned;

[V The identified non-forest | The Non
land for raising | forest land
compensatory admeasuring
afforestation shall be | 259.239
transferred and mutated | hectare in the
in the name of forest | District
department and notified |Singauli,
as RF/ PF prior to Stage | Tehsil
Il approval; Chitrangi has

been
transferred
and mutated
in favour of
the Forest
Department.
A copy of the
order dated
15th March
2021 of the
Collector
Singrauli IS
annexed
hereto and
marked as
Enclosure -
IV for ready
reference.

\Y The land identified for the | The non
purpose of CA shall be |forest land

proposed for
the
compensate
afforestation/
plantation
has been
shown on the
topo sheet,
which IS
enclosed
herewith as
Enclosure-V.

De
~YRUE COFY
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Vi The User Agency shall |An amount of
transfer the cost of |Rs.
raising and maintaining |9,93,51,319/-
the compensatory | has been paid
afforestation at the |on
current wage rate in|12.01.2021
consultation with State |with the
Forest Department in the jaccount No.
account of CAMPA of the 23680550014
concerned State through |5 with the
online portal. The scheme | CAMPA
may include appropriate |account. A
provision for anticipated |copy of its
cost increase for works [receipt IS
scheduled for subsequent |enclosed as
years; Enclosure -

[1.

VI All the funds received |As per the
from the user agency |instructions,
under the project shall be |the entire
transferred/ deposited in |payment has
CAMPA account only |been paid
through e-portal | with the
(https://parivesh.nic.in/). |CAMPA
Amount deposited |account. The
through other mode will |[receipt of its
not be accepted as|acknowledgm
compliance of the Stage — |ent IS
| clearance; enclosed as

Enclosure -
[1.

VIII The compliance report|The
shall be uploaded on e-|compliance
portal report has
(https://parivesh.nic.in/) |been

uploaded in
the e-portal.

I X The complete compliance | The

of the FRA, 2006 shall be

ensured by way of
prescribed certificate
along - with requisite
annexures from the
concerned district
collector;

certificate of
the Collector
Singrauli
along with all
the
enclosures in
the
prescribed
format for the
compliance of
the Forest

TRUE

cOPY
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Right
2006,
enclosed
Enclosure
VI.

Act,

are
as

Violation of any of these
conditions will amount to
violation of Forest
(Conservation) Act, 1980
and action would be taken
as prescribed in para 1.21
of Chapter 1 of the
Handbook of
comprehensive
guidelines of Forest
(Conservation) Act, 1980
as issued by this
Ministry’s letter No. 5-
212017/ FC dated
28.03.2019

In valid.

Legal Status of the
diverted forest land shall
remain unchanged;

Affidavit
enclosed
Enclosure-
VII.

1S
as

Forest land will be
handed over only after
required non-forest land
in the project is obtained
by the user agency;

Affidavit
enclosed
Enclosure-
VIII.

S
as

Compensatory
Afforestation

raised over
identified non - forest
land (NFL) within three
years from the date of
Stage Il approval and
maintained thereafter by
the State Forest
Department at the cost of
the user agency and at
least 1000 plants per
hectare shall be planted
over identified non-forest
land. If it is not possible
to plant so many saplings
in the area identified for

shall be
equal

Affidavit
enclosed
Enclosure-

1S
as
X,
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CA, the balance saplings
will be planted in any
other forests as per
prescriptions of approved
working plan with
provision for ten years on
subsequent maintenance;

At the time of payment of
Net Present Value (NPV)
at the then prevailing
rate, the wuser agency
shall furnish an
undertaking to pay the
additional amount of NPV.
If so determined, as per
the final decision of the
Hon’'ble Supreme Court of
India;

Affidavit IS
enclosed as
Enclosure-X.

Fencing, protection and
regeneration of the safety
zone area (7.5 meters
strip shall be kept within
the mining lease
boundary and area of the
safety zone shall be part
of the total area of mining
lease) shall be done at
the project cost within
three years and
maintained thereafter as
per approved working
plan of the State Govt. ;

Affidavit IS
enclosed as
Enclosure-XI.

Vi

User Agency either
himself or through the
State Forest Department
shall undertake
afforestation on degraded
forest land, at project
cost, one and half time in
extent to the area used
for safety zone.

Affidavit is
enclosed as
Enclosure-
XI1.

Vi

Period of diversion of the
said forest land under this
approval shall be for a
period co-terminus with
the period of the mining
lease granted under the
Mines and Minerals
(Development and

Affidavit IS
enclosed as
Enclosure-
XI1IT.
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Regulation) Act, 1957, as
amended and the Rules
framed thereunder;

VIl

The User Agency shall
obtain the Environment
Clearance as per the
provisions of the
Environmental
(Protection) Act, 1986. If
required ;

Affidavit IS
enclosed as
Enclosure-
XIV.

No labour camp shall be
established on the forest
land and the User Agency
shall provide fuels
preferably alternate fuels
to the labourers and the
staff working at the site
so as to avoid any
damage and pressure on
the nearby forest areas.

Affidavit is
enclosed as
Enclosure-
XV.

The boundary of the
diverted forest land,
mining lease and safety
zone, as applicable, shall
be demarcated on ground
at the project cost, by
erecting four feet high
reinforced cement
concrete pillars, each
inscribed with its serial
number, distance from
pillar to pillar and GPS
co-ordinates

Affidavit is
enclosed as
Enclosure-
XVI.

X1

The forest land proposed
to be diverted shall under
no circumstances be
transferred to any other
agency, department or
person without prior
approval of the Central
Government.

Affidavit is
enclosed as
Enclosure-
XVII.

X1l

No damage to the flora
and fauna of the adjoining
area shall be caused.

Affidavit IS
enclosed as
Enclosure-
XVIII.

X1

The layout plan of the
mining plan/ proposal
shall not be changed

Affidavit is
enclosed as

i,
—

TRUE

B Jev
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without the prior approval
of the Central
Government.

Enclosure-
XIX.

X1V

The concerned Divisional
Forest officer will monitor
and taken necessary
mitigative measures to
ensure that there is no
adverse impact on the
forests in the surrounding
area,

It will be
conducted by
the Forest
Officer,
Singrauli.
Affidavit IS
enclosed as
Enclosure-
XXVI.

XV

The wuser agency shall
explore the possibility of
translocation of maximum
number of trees identified
to be felled and shall
ensure that any tree
feeling shall be done only
when it is wunavoidable
and that too under strict
supervision of the State
Forest Department.

Affidavit IS
enclosed as
Enclosure-
XX.

XVI

The User Agency shall
undertake mining in a
phased manner after
taking due care for
reclamation of the mined
over area. The concurrent
reclamation plan as per
the approved mining plan
shall be executed by the

User Agency from the
very first year, and an
annual report on

implementation thereof
shall be submitted to the
Nodal Officer, Forest
(Conservation) Act, 1980,
in the concerned State
Government and the
concerned Integrated
Regional Office of the

Ministry. If it is found
from the annual report
that the activities
indicated in the
concurrent reclamation
plan are not being

Affidavit is
enclosed as
Enclosure-
XXI.
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executed by the User
Agency, the Nodal Officer
or the concerned Dy.
Director General
(Central) may direct that
the mining activities shall
remain suspended till
such time, reclamation
activities are
satisfactorily executed.

XVII

The User Agency shall
submit the annual self-
compliance report in
respect of the above
stated conditions to the
State Government,
concerned Integrated
Regional Office and this
Ministry by the end of
March every year
regularly.

Affidavit [
enclosed a
Enclosure-
XXII.

S
S

XVIII

The wuser agency shall
comply all the provisions
of all Acts, Rules,
Regulations, Guidelines,
Hon’ble Court Order(s)
and NGT Order (s)
pertaining to this project,
if any, for the time being
in force, as applicable to
the project.

Affidavit [
enclosed a
Enclosure-
XXI11I.

S
S

Thus, you are requested to kindly grant your

recommendation for the approval

stage of the diversion proposal

hectare of the Suliyari Coal Block.

The proposal in 5 copies is sent.

Sd/-(Authorised Officer)

of the second

of the 259.239

Andhra Pradesh Mineral Development Corporation
Limited

Copy to:

LR

YRUE C

oY
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Additional Principal Chief Forest
Conservator (Land Management), Madhya
Pradesh, Bhopal — sent for the information
and necessary.

Chief Forest Conservator, Reewa Circle,
Reewa (Madhya Pradesh) - sent for

information and necessary action.
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Ref. No. 1
File No. 8-02/2020-FC
Government of India
Ministry of Environment, Forest and Climate
Change
(Forest Conservation Division)
Indira Paryavaran Bhawan
Aliganj, Jorbagh Road,
New Delhi — 110 003
Dated: 15" December 2020

To,
The Principal Secretary (Forests)

Department of Forests & Environment,
Government of Madhya Pradesh,
Bhopal
Subject: Proposal for diversion of 259.239 ha. of
forest land (226.349 ha. forest land in compartment
No. RF - 338, RF - 358, 359 & PF - 315 + 32.89
ha. of Revenue forest land = 259.239 ha.) for
Suliyari Open Cast Coal Mining in Singrouli District
in favour of M/s. Andhra Pradesh Minerals
Development Corporation Limited (APMDC),
Singrauli District, Madhya Pradesh State (Online
proposal No. FP/ MP/ MIN/ 28619/ 2017).
Madam/ Sir,

| am directed to refer to the Addl. Principal
Chief Conservator of Forests (Land Management)

and Nodal Officer, Forest (Conservation) Act, 1980,

e
~YRUE COPY
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State Government of Madhya Pradesh’s letter No.
F-1/ FP/ MP/ MIN/ 28619/ 2017/ 375 dated 25"
January, 2020 on the above mentioned subject,
seeking prior approval of Central Government under
section — 2 (ii) of the Forest (Conservation) Act
1980, and to say that the said proposal has been
examined by the Forest Advisory Committee
constituted by the Central Government under
section — 3 of the aforesaid Act.

2. After careful consideration of the proposal of
the State Government of Madhya Pradesh and on
the basis of the recommendations of the Forest
Advisory Committee, the Central Government
hereby agrees to accord In principle approval/ State
— | Clearance under the Forest (Conservation) Act,
1980 for diversion of 259.239 ha. of forest land
(226.349 ha. forest land in compartment No. RF-
338, RF - 358, 359 & PF - 315 + 32.89 ha. of
Revenue forest land = 259.239 ha.) for Suliyari
Open Cast Coal Mining in Sngrouli District in favour
of /'s. The Andhra Pradesh Minerals Development
Corporation Limited (APMDC), Singrauli District,
Madhya Pradesh State, subject to the following

conditions: -
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Conditions which need to be complied

prior to handing over of forest land by the

State Forest Department and compliance

Is to be submitted prior to Stage - Il

approval: -

I The State Government shall provide
revised kml/ shape files of
Compensatory Afforestation patches;

ii.  Undertaking by the concerned District
Collector to make Compensatory
Afforestation patches free from
encumbrances at the time of initiation
of afforestation activity shall be
ensured by the State Government;

iii. The User Agency shall transfer
online, the Net Present Value (NPV)
of the forest land being diverted
under this proposal, as per the orders
of the Hon’ble Supreme Court of India
dated 28.03.2008, 24.04.2008 and
09.05.2008 in Writ Petition (Civil) No.
202/ 1995 and the guidelines issued
by this Ministry vide its letter No. 5-
3/ 2007-FC dated 05.02.2009. The

requisite funds shall be transferred

e
YRUE COFY
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through online portal into Ad-hoc
CAMPA account of the State
concerned;

The identified non forest land for
raising compensatory afforestation
shall be transferred and mutated in
the name of forest department and
notified as RF/ PF prior to Stage Il
approval;

The land identified for the purpose of
CA shall be clearly depicted on a
Survey of India topo sheet of
1:50,000 scale;

The user agency shall transfer the
cost of raising and maintaining the
compensatory afforestation at the
current wage rate in consultation with
State Forest Department in the
account of CAMPA of the concerned
state through online portal. The
scheme may include appropriate
provision for anticipated cost
increase for works scheduled for

subsequent years;

S

TRUE
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vii. All the funds received from the user
agency under the project shall be
transferred/ deposited in CAMPA
account only though e-portal

(https://parivesh.nic.in). Among

deposited through other mode will not
be accepted as compliance of the
Stage — | clearance.

viii. The compliance report shall be

uploaded on e-portal

(https://parivesh.nic.in);

iXx. The complete compliance of the FRA,
2006 shall be ensured by way of
prescribed certificate along with
requisite annexures from the
concerned District Collector;

x. Violation of any of these conditions
will amount to violation of Forest
(Conservation) Act, 1980 and action
would be taken as prescribed in para
1.21 of Chapter 1 of the Handbook of
comprehensive guidelines of Forest
(Conservation) Act, 1980 as issued
by this Ministry’s letter No. 5-2/ 2017-

FC dated 28.03.2019;


https://parivesh.nic.in/
https://parivesh.nic.in/
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Conditions which need to be complied on
field after handing over of forest land to
the user agency by the State Forest
Department but the compliance in form of
undertaking shall be submitted and
compliance is to be submitted prior to
Stage — Il approval.

I Legal status of the diverted
forest land shall remain
unchanged;

ii.  Forest land will be handed over
only after required non forest
land in the project is obtained by
the user agency;

iii. Compensatory Afforestation
shall be raised over equal
identified non — forest land (NFL)
land within three years from the
date of Stage — Il approval and
maintained thereafter by the
State Forest Department at the
cost of the User Agency and at
least 1000 plants per hectare

shall be planted over identified

e
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non forest land. If it is not
possible to plant so many
saplings in the area identified for
CA, the balance saplings will be
planted in any other forests as
per prescriptions of approved
working plan with provision for
ten years on subsequent
maintenance;

At the time of payment of the Net
Present Value (NPA) at the then
prevailing rate, the User Agency
shall furnish an undertaking to
pay the additional amount of
NPV, if so determined as per the
final decision of the Hon'ble
Supreme Court of India;

Fencing protection and
regeneration of the safety zone
area (7.5 meters strip shall be
kept within the mining lease
boundary and area of the safety
zone shall be part of the total
area of mining lease) shall be

done at the project cost within

o
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three years and maintained
thereafter as per approved
working plan of the State Govt.;

vi. User agency either himself or
through the State Forest
Department shall undertake on
degraded forest land, at project
cost, one and half time in extent
to the area used for safety zone;

vii. Period of diversion of the said
forest land under this approval
shall be for a period co-terminus
with the period of the mining
lease granted under the Mines
and Minerals (Development and
Regulation) Act, 1957, as
amended and the Rules framed
thereune;

viii. The User Agency shall obtain the
Environment Clearance as per
the provisions of the
Environmental (Protection) Act,

1986, if required;
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No labor camp shall be
established on the forest land
and the wuser agency shall
provide fuels preferably
alternate fuels to the labourers
and the staff working at the site
so as to avoid any damage and
pressure on the nearby forest
areas;

The boundary of the diverted
forest land, mining lease and
safety zone, as applicable, shall
be demarcated on ground at the
project cost, by erecting four
feet high reinforced cement
concrete pillars, each inscribed
with its serial number, distance
from pillar to pillar and GPS co-
ordinates;

The forest land proposed to be
diverted shall under no
circumstances be transferred to
any other agency, department or
person without prior approval of

the Central Government;

—
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xii. No damage to the flora and
fauna of the adjoining area shall
be caused;

xiii. The layout plan of the mining
plan/ proposal shall not be
changed without the prior
approval of the Central
Government;

Xiv. the concerned Divisional Forest
Officer, will monitor and take
necessary mitigative measures
to ensure that there is no
adverse impact on the forests in
the surrounding area;

xv. The user agency shall explore
the possibility of translocation of
maximum number of trees
identified to be felled and shall
ensure that any tree felling shall
be done only when it is
unavoidable and that too under
strict supervision of the State

Forest Department;
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xvi. The User Agency shall undertake
mining in a phased manner after
taking due care for reclamation
of the mined over area. The
concurrent reclamation plan as
per the approved mining plan
shall be executed by the User
Agency from the very first year,
and an annual report on
implementation thereof shall be
submitted to the Nodal Officer,
Forest (Conservation) Act, 1980,
in the concerned State
Government and the concerned
Integrated Regional Office of the
Ministry. If it is found from the
annual report that the activities
indicated in the concurrent
reclamation plan are not being
executed by the User Agency,
the Nodal Officer or the
concerned Dy. Director General
(Central) may direct that the
mining activities shall remain

suspended till such time,

Phe
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reclamation activities area
satisfactorily executed;

xvii. The user agency shall submit the
annual self compliance report in
respect of the above stated
conditions to the State
Government,concerned
integrated regional office and to
this ministry by the end of March
every year regularly; and

XViii. The user agency shall
comply all the provisions of the
all Acts, Rules, Regulations,
Guidelines, Hon'ble Court
order(s) and NGT Order(s)
pertaining to this project, if any,
for the time being in force, as
applicable to the project.

After receipt of compliance on fulfillment of the
conditions mentioned above, the proposal shall be
considered for final approval under section 2 of the
Forest (Conservation) Act, 1980. Transfer of forest
land shall not be affected till final approval is
granted by the Central Government in this regard.

Yours faithfully,

=
(L

YRUE COFY



528

Sd/-
(Shrawan Kumar Verma)
Dy. Inspector General of Forests

Copy to: -

1.

The Principal Chief Conservator of Forests
(HoFF), Government of Madhya Pradesh,
Bhopal

The Regional Officer (Central) Integrated
Regional Office (Western Zone), Bhopal
The Nodal Office (FCA) Forest Department,
Government of Madhya Pradesh, Bhopal
User Agency

Monitoring Cell, FC Division, MoEF & CC,

New Delhi for uploading.
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OFFICE OF THE PRINCIPAL CHIEF FOREST
CONSERVATOR (LAND MANAGEMENT),
SATPURA BHAWAN, MADHYA PRADESH,

BHOPAL

No./F-1/FP/MP/MIN/28619/2017/

Bhopal, dated:

To,

Forest Division Office,

(General) Forest Division Singrauli,

Madhya Pradesh

Subject: With regard to giving the area of land
admeasuring 226.349 hectare forest land of the
Cell No. RF 338, 358, 359 and PF 315 of the
Forest Range East Sarai of the forest division
Singrauli and the area of 32.89 hectare
revenue forest land of the different khasras of
Tehsil Sarai, totaling to 259.239 hectare of
forest and revenue forest land to M/s. The
Andhra Pradesh Minerals Development
Corporation Limited Suliyari Coal Mine Project
for the Suliyari open cast coal mining.

Ref.: Letter No. 8-02/ 2020-FC dated 15.12.2020 of
the Government of India, Ministry of
Environment, Forest and Climate Change, New
Delhi
Vide the referenced letter of the Government of

India, Ministry of Environment, Forest and Climate

Change, New Delhi, the first stage in principle

approval of the project has been granted.

Ne
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By enclosing the in principle approval letter

dated 15.12.2020 of the Government of India,

this is to inform you that by issuing the demand

notice of Rs. 20,81,68,917/- towards the NPV

amount to the Applicant Institute, kindly online

deposit the same with the CAMPA account of

the Government of India in compliance of the

term No. A. (iii) of the letter.

3. The Non Forest Land is to be obtained from the

Applicant institute as per the following: -

Sr. |Village’s Area of the |Area of the
No. [name non forest |non forest
land proposed |land on
for the | making the
compensatory |[changes as
afforestation per the
(in Hectare) instructions
given in the
meeting of
FAC
1 Harma 46.17 44.00
2 Jhaparwah |60.105 60.105
3 Dala 61.7 61.7
4 Rampurwa |29.4 29.4
5 Bichi 31.01 31.01
6 Karaundia |21.43 19.63
7 Bagdari 25.00 25.00
274.815 270.845

4. Thus, the aforesaid area of 270.845 hectare of

the non-forest

land be obtained

Applicant Institute.

TRUE
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In this project, the following plans of the

compensatory afforestation has been prepared by

you: -
S |Fore |Villag |Are |Approved Total
r. |st e’s a (in |amount
N |Div.” |name |hect
0. s )
name
Afforest | Amoun
ation t of the
amount |superv
ision
amt.
1 [Sanj |Harma |46.1 134717 |13471 |14818
ay 7 00 70 870
2 |Tiger [Jhapa |60.1 174900 |17490 |19239
Rese |rwah 05 00 00 000
rve,
Sidhi
3 |Singr |Dala 61.7 (232124 |23212 |25533
auli 82 48 730
4 |Sanj |Ramp ([29.4 112343 11234 |12357
ay urwa 00 30 730
5 |Tiger |Pichi 31.0 1119075 |11907 |13098
1 00 50 250
6 |Rese |Karau [19.6 [954360 |[95436 |10497
rve, ndia 3 0 0 960
Sidhi
7 |Singr |Bagda |25.0 124917 [12491 |13740
auli ri 0 37 74 911
Grand |274 [993513 |99351 |10928
Total 815 |19 32 6451

8. A demand notice/ letter be issued to the
applicant institute for online depositing an
amount of Rs. 9,93,51,319/- through the web
portal with the CAMPA account of the
Government of India for the plantation/

afforestation and a separate demand notice be

~+YRUE COFY



532

iIssued to the Applicant institute for making the
payment of an amount of Rs. 63,64,710/- with
the account of Joint Director, Sanjay Tiger
Reserve Sidhi towards the supervision fee and
an amount of Rs. 35,70,422/- with the Forest

Division Singrauli separately through the DD.

7. The transfer and mutation of the non forest
land be made in favour of the forest

department.

8. By preparing the format of the Notification of
reserving/ conserving the aforesaid Non Forest
Land in the name of Forest Department, it be
sent to the Additional Principal Chief Forest
Conservator (Forest Land Record) Branch

Bhopal.

9. By obtaining the term wise compliance report
of the terms laid down in the in principle
approval letter of the Government of India, in
the tabular form along with the necessary
records, two copies be sent to this office so
that the compliance report be sent to the

Government of India.

Encl.: As above Sd/-
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(Sunil Aggarwal)

Additional Principle Chief Forest Conservator
(Land Management)

Madhya Pradesh, Bhopal

Ref. No./F-1/FP/MP/MIN/28619/2017/4315

Bhopal, dated: 17.12.2020

Copy to: -
1. Chief Forest Conservator, Reewa Circle,
Reewa, Madhya Pradesh
2. Field Operator, Sanjay Tiger Reserve Sidhi,
Madhya Pradesh
3. Ml/s. Executive Director, The Andhra
Pradesh Minerals Development Corporation
Limited, Kunnoor, Vijaywada, Andhra
Pradesh
Copy of the referenced letter of the Government of
India is sent for the further course of action.
Encl.: As above
Sd/-
Additional Principal Chief Forest Conservator
(Land Management)

Madhya Pradesh,
Bhopal

L E
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OFFICE OF THE FOREST DIVISION OFFICER,
FOREST DIVISION SINGRAULI (MADHYA
PRADESH)

Majan More, near Jila Panchayat

Right to Information

No./M.Ch./6180 Singrauli, dated: 22.12.20

To,

Executive Director

The Andhra Pradesh Minerals Development

Corporation Konnoor,

Vijaywada, Andhra Pradesh

Subject: Proposal of the forest land diversion of the
M/s. The Andhra Pradesh Minerals
Development Corporation Limited — of the
Coal mining with the Suliyari Open Cast
System in the forest and revenue forest
land admeasuring 226.349 hectare forest
land of the Cell No. RF 338, 358, 359 and
PF 315 of the Forest Range East Sarai of
the forest division Singrauli and the area
of 32.89 hectare revenue forest land of the
different khasras of Tehsil Sarai, totaling
to 259.239 hectare of forest and revenue
forest land

L E
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(i) Letter No. 8-02/2020-FC dated 15.12.2020
of the Government of Indian, Environment,
Forest and Climate Change Minister,
Bhopal
(i) Letter No./F-1/FP/MP/Min/ 28619/ 2017/
4314 Bhopal, dated 17.12.2020 and letter
No./F-1/ FP/ MP/Min/ 28619/ 2017/ 4330
Bhopal dated 18.12.2020 of the Additional
Principal Chief Forest Conservator (Land
Management) Madhya Pradesh, Bhopal
Vide the aforesaid referenced letter (i) of the
Government of India, the first stage in principal
approval has been conditionally approved in the
proposal for the diversion of the proposed forest
land admeasuring to 259.239 hectare of the Forest
Division Singrauli under the Forest (Conversation)
Act, 1980 for the coal mining by the APMDC Suliyari
Coal Mine Project, wherein the forest land in
compartment No. RF-338, 359 & PF — 315 ha of east
Sarai and the revenue forest land admeasuring to
32.89 hectare, totaling to the Forest Land = 259.239
ha. is being affected.
2. The detail of the amount of NVP, compensatory
afforestation and the wild life as per the conditional

approval of the first stage in principal, is as under:

A
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S |Para Area |Amount |Amoun |Total
r. |Name (in to be |t of the |amount
N hec.) |deposite |supervi

0. d in the |sion

CAMPA [amount
acc.

1 |2 3 4 5 6

1. | Net 259.2 12081689 |- 2081689
Present |39 17.00 17.00
Value

2. |Compen |270.8 |9935131 |Forest (1092864
satory 45 =19.00 Divisio |51.00
Afforest |(Singr n
ation auli Singra

86.7) uli

+ 357042
(Sanj 2.00
ay Sanjay
Tiger Tiger
Reser Reserv
ve e Sidhi
Sidhi 636471
184.1 0.00
45)

3. | Wild Life |1298. |3545000 |- 3545000
Conserv |00 00.00 00.00
ation
Plan

Total: - 16620202 |993513 |[6719553
36.00 2.00 68.00

Out of an amount of Rs. 20,81,68,917/- (Rs.
Twenty Crores Eighty one lacs sixty eight
thousand nine hundred and seventeen only)

towards the NPV, amount of Rs.

10,92,86,451/- (Rs. Ten Crores Ninety Two
Crores Eighty Six Thousand Four Hundred

and Fifty One only) towards the

compensatory afforestation, and an amount

~+YRUE COFY
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of Rs. 35,45,00,000/- (Rs. Thirty Five Crores
Forty Five Lacs only) towards the Wild Life
Conservation Plan, totaling to Rs.
67,19,55,368/- (Rs. Sixty Eight Crores
Nineteen Lacs Fifty Five Thousand Three
Hundred and Sixty Eight only), by depositing
an amount of Rs. 66,20,20,236/- (Rs. Sixty
Six crores Twenty lacs Twenty Thousand
Two Hundred and Thirty Six only) with the
CAMPA Account through the website of
Government of India, a copy of the challan
and the UTR be deposited to this office and
by making the DD for an amount of Rs.
35,70,422/- (Rs. Thirty Five Lacs Seventy
Thousand Four Hundred Twenty Two Only) in
the name of Forest Division Officer,
Singrauli, it be presented towards the
supervision fee and by making the DD for an
amount of Rs. 63,64,710/- (Rs. Sixty Three
Lacs Sixty Four Thousand Seven Hundred
Ten Only) in the name of Joint Director,
Sanjay Tiger Reserve Sidhi, it be presented
towards the supervision fee, the same be

submitted/ presented before the Joint



538

Director, Sanjay Tiger Reserve Sidhi and to

this office.

4. Also, the compliance report of all the terms
laid down in the first stage in principle
approval along with the 4 copies of the
undertaking be sent in the tabular form so
that the compliance report be sent to the
higher office.

Sd/-
(Vijay Singh)
Forest Division Officer
Forest Division Singrauli
Ref. No./M.Ch./6181
Singrauli, dated: 22.12.20
Copy to: -

1. Additional Principal Chief Forest
Conservator (Land Management), Madhya
Pradesh, Satpura Bhawan, Bhopal, Madhya
Pradesh — sent for information

2. Chief Forest Conservator, Reewa Circle,
Reewa — sent for information

Sd/-

Forest Division Officer
Forest Division Singrauli

L E

TRUE corY



539

OFFICE OF COLLECTOR, DISTRICT SINGRAULI
(MADHYA PRADESH)
Singrauli, dated: 18! March, 2021

UNDERTAKING

No. 35/ Pr./2021, vide the order dated
15.03.2021 of the Court of Collector, Singrauli, a
total area of 259.239 hectare of the nazul lands as
listed hereinbelow of the Tehsil Chitrangi, District
Singrauli has been transferred to the Govrnment of
Madhya Pradesh, Department of Forest in lieu of the
259.239 hectare of forest land effect from the
Suliyari Coal Mine, District Singrauli allotted by the

Government of India, Ministry of Coal to the Andhra

Pradesh Mineral Development Corporation
(APMDC).
SCHEDULE
Tehsil Village Area of the
transferred
nazul lands (in
hectare)
Chitrangi Jhaparhawa 60.100
Karaundiya 18.630
Rampurba 28.659
Bichi 27.540
Harma 42.000
Dala 60.200
Bagdari 22.110
Total 259.239

2. By releasing the possession of the transferred
lands from the entire encroachments/
encumbrances prior to the plantation for the

L
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compensatory afforestation as per the above,
the same will be handed over to the Department
of Forest, Government of Madhya Pradesh.
Sd/-
Collector
District Singrauli
(Madhya Pradesh)
Ref. No. 36/ Pr./ 2021
Singrauli, dated: 18" March 2021
Copy to: -
Project Manager, APADC Suliyari Coal Project,
District Singrauili — for information and necessary
action in reference of its letter No. APMDC/ Coal/
SUL/ LA/ 2020-21/ 66 dated 16.03.2021
Sd/-
Collector

District Singrauli
(Madhya Pradesh)
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Government of India
Ministry of Environment. Forest and Climate Change

Impact Assessment Division
B

Indira ParyavaranBhawan,
Jorbagh Road. N Delhi -3
Email: Ik.bokolia@nic.in Tel: 01124695363

Dated: 12 April, 2021

To

The Executive Director

M/s The Andhra Pradesh Mineral Development Corporation Limited
295/1D, 100 Feet Tadigadapa to Anikepadu Road,

Kanur, Vijayawada- 521137 (Andhra Pradesh)

Email: info@apmdc.ap.gov.in; anantaneni.l@egmail.com

Sub: Suliyari Ceal Mining Project of 5.0 MTPA of M/s Andhra Pradesh Mineral
Development Corporation Limited in mine lease area of 1298 ha located in Singrauli
Coalfields, Tehsil Sarai, District Singrauli (Madhya Pradesh) —For Environmental
Clearance — reg.

Sir,

This has reference to your online proposal No. IA/MP/CMIN/73904/2018 dated 6% April, 2020,

submitted to this Ministry for grant of Environmental Clearance (EC) in terms of the provisions of

the Environment Impact Assessment (EIA) Notification, 2006 under the Environment (Protection)

Act, 1986 for Suliyari Coal Mining Project of 5.0 MTPA of M/s Andhra Pradesh Mineral

Development Corporation Limited in mine lease area of 1298 ha located in Singrauli Coalfields,

Tehsil Sarai, District Singrauli (Madhya Pradesh).

2 The project/activity is covered under category ‘A’ of item 1(a) ‘Mining of Minerals’ the
Schedule to the EIA Notification, 2006

3. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 51st
meeting held on 5" December, 2019, 54" EAC held on 17" April, 2020 and 56 EAC meeting
held on 20th June, 2020. The details of the project, as per the documents submitted by the project
proponent, and also as informed during the meeting, are reported to be as under: -

(i) The project area is covered under Survey of India Topo Sheet No. 64 1/5 and is bounded by
the geographical coordinates ranging from latitudes 23°55'30.23"N to 23°58'17.12"N and
longitudes 82°18'46.09"E to 82°20'51.08"E.

(i)  Coal linkage of the project is proposed for sale of coal to be used by end use plants (viz.
Thermal Power plants).

(i)  Joint venture cartel - Not Applicable

ALY
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(1v)  Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC’s vide its
OM dated 13" January, 2010 has imposed moratorium on grant of environment clearance.

(v) Employment generation: employment to 1157 persons will be provided from the project.

(vi)  The project is reported to be beneficial in terms of the following: (a) Employment
generation (b) Revenue generation to the Govt. (¢) Meet the rising demand of coal for power
generation (d) Peripheral development, CSR and CER activities

(vii) Total mining lease area as per block allotment is 1298 ha. Mining Plan (Including
Progressive Mine Closure Plan) has been approved by the Ministry of Coal on 08.07.2019.

(viii)  The land usage pattern of the project is as follows:

Pre-mining land use details (Area in Ha)
| S. No. Land Use LA | ustie ik Total
Area Area
1 Agricultural Land 251.860 - 251.860
2 Forest Land 259,239 - 259.239
3 Wasteland 396.720 - 396.720
4 Grazing Land 0.000 - 0.000
5 Surface Water Bodies 46.060 - 46.060
6 Settlements 51.990 . - 51.990
7 Others (Barren Tenancy Land) 292.131 - 292.131
Old Excavation Area (East Quarry) - - -

[ Old Excavation Area (West Quarry) - - -

Old OB Dumps - n -
Roads & Mine Infrastructure - - -

R & R Colony (proposed) - 118.500 118.500
Staff Colony (proposed) - 5.000 5.000
Green Belt - - -

Balance Area - - -

Total Project Area = 1298.000 123.500 1421.500
Post Mining
Land use (ha)
NSO Land use Plantati | Water | Public | . - _
on Body Use
1 | External OB Dump - - - = 0
2 | Top Soil Dump - - - - 0
3 | Excavation - - - -
Void 13.778 160.070 - . 173.848

}-‘h Tn.ﬁemséow
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Backfilled area 638.209 | 107.979 | 251.860 . 998.048
4 | Roads - - 23.069 - 23.069
5 | Built-up Area - - 0.697 - 0.697
6 | Green Belt - - - - 0.000
7 | Undisturbed Area 52.643 - - 102.338

Safety Zone /
8 - = = = 78.864
Rationalization Area

Diversion / Below

9 - 23474 - - 23.474
River / Nala / Canal
10 | Water Body - - - - 268.049
11 | Staff Colony - - - -
Total Area 704.63 291.523 | 301.847 0 1298

(ix)  Total geological reserve reported in the mine lease area is 142.36 MT with 113.08 MT
mineable reserve. Out of total mineable reserve of 113.08 MT, 107.43 MT are available for
extraction. Percent of extraction is 95%.

(x) 13 seams with thickness ranging from 0.5 m — 5.82 m are workable. Grade of coal is G7,
stripping ratio 7.29 m” per tonne of coal. while gradient is 1 to 5°.

(xi)  Method of mining operations envisages by Open cast (Surface miner for coal extraction)
method

(xi1) Life of' mine is 22 years.

(xiii) The project has 1 (temporary) external OB dump in an area of 59.56 ha with 74 m height
and 146.59 Mm’ of OB. The only external OB Dump shall be re-handled and backfilled during 6™
to 11" year of mining. The OB from the current mining operations shall be backfilled from 4% year
onwards. 1 internal OB (backfilled area) in an area of 998.015 ha with 783.28 Mm? of OB is
envisaged in the project.

(xiv) Total quarry area is 1171.896 ha out of which backfilling will be done in 998.015 ha while
final mine void will be created in an area of 173.881 ha with a depth of 170 m. Backfilled quarry
area of (638.209 ha) and upper benches of mine void (13.778 ha) shall be reclaimed with
plantation. Final mine void (160.070 ha) and lower benches of backfilled area (107.979 ha) will be
converted to water body.

(xv)  Transportation of coal has been proposed by road in mine pit head, from surface to siding
by road and from siding by rail.
(xvi) Reclamation Plan in an area of 704.630 ha, comprising of 638.209 ha of backfilled area

(internal dump). In addition to this. an area of 52.643 ha, included in the safety
zone/rationalization area, has also been proposed for green belt development.

(xvii) 259.239 ha of forest land has been reported to be involved in the project. Application for
diversion of forest for non-forestry purposes has been applied vide proposal no.
FP/MP/MIN/28619/2017 dated 21.08.2017. Approval under the Forest (Conservation) Act, 1980

M
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for diversion of 259.239 ha of forest land for non-forestry purposes is under process. Stage —1 FC
proposal has been recommended by DFO, Singrauli to CCF, Rewa on 20.11.2019.

(xviii) No National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reported with
10 km boundary of the project except Sanjay Gandhi Tiger Reserve ESZ boundary wherein the
project is at about 7.8 kms from ESZ boundary.

(xix) The ground water level has been reported to be varying between 9.76 m to 13.60 m during
pre-monsoon and between 6.51 m to 9.41 m during post-monsoon. Total water requirement for the
project is 3780 KLD (Avg.) & 4695 KLD (peak).

(xx)  Application for obtaining the approval of the Central Ground Water Authority for dewater
mine water for industrial usage has been submitted on 26" April, 2019.

(xxi) Public hearing for the project of 5 MTPA capacity in an area of 1298 ha was conducted on
30.08.2019 at Playground of Govt. High School, Majhaulipath (core zone). Major issues raised in
the public hearing include (1) Land Acquisition and R&R (2) Employment to locals (3) Plantation,
Green belt development. (4) Compensatory Afforestation (5) Cons. of bio-diversity (6) Wildlife
conservation (7) Air Pollution. Appropriate action to address the issues raised in the Public
Hearing is proposed to be taken up.

(xxi1) Hurdul nalla is flowing inside the boundary of lease. The nallah will be diverted in
consultation with the Water Resource Department of the State Government.

(xxiii) No court cases, violation cases are pending against the project of the PP.

(xxiv) The project involves 1386 project affected families. R&R of the PAPs will be done as per
LARR 2013.

(xxv) Total cost of the project is Rs. 85427 lakhs. Cost of production is Rs. 1650/~ per tonne,
CSR cost 1s Rs. 5 per tonne, R&R cost is Rs 150 crores (approx.). Environment Management Cost
is Rs. 1.65 crores (capital) and 1.0 crore (recurring).

4. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 56th
EAC meeting held on 30th June, 2020 & 9™ meeting held on 26th February, 2021 and
recommended for grant of Environment Clearance. Based on recommendations of the EAC, the
Ministry of Environment, Forest and Climate Change hereby accords approval for Suliyari Coal
Mining Project of 5.0 MTPA of M/s Andhra Pradesh Mineral Development Corporation Limited
in mine lease area of 1298 ha located in Singrauli Coalfields, Tehsil Sarai, District Singrauli
(Madhya Pradesh) for life of the mine or 30 years whichever is earlier, under the provisions of
Environment Impact Assessment Notification, 2006 and subsequent amendments/circulars thereto
subject to the compliance of the following terms & conditions / specific conditions for
environmental safeguards as stated below:-

(i)  The project proponent shall obtain Consent to Establish/Operate from the State Pollution
Control Boards for the proposed peak capacity of 5 MTPA (Peak) prior to commencement
of the increased production.

(ii) Third party monitoring (by NEERI/CIMFR/IIT) for air quality shall be carried out at
identified locations, both ambient and the process area, to arrive at impact of the proposed
expansion. The results along with the recommendation shall be presented before the EAC to
assess the efficacy and adequacy of pollution control measures.
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(iii) No water from Hurdul Stream shall be used for any project activity
(1iv) Top soil should be stored separately at marked area.

(v) Transportation of coal from Coal Handling Plant shall be through mechanized covered trucks
for 5 years. No transportation by trucks after 5 years and proposed railway siding should be
constructed without any delay.

(vi) The State Pollution Control Board, while considering consent to operate for the project. shall
ensure that with the proposed coal transportation by road, air quality would remain within
the national ambient air quality standards

(vii) To control the production of dust at source, the crusher and in-pit belt conveyors shall be
provided with mist type sprinklers.

(viii) Mitigating measures shall be undertaken to control dust and other fugitive emissions all
along the roads by providing sufficient fixed type water sprinklers. Adequate corrective
measures shall be undertaken to control dust emissions, which would include mechanized
sweeping, water sprinkling/mist spraying on haul roads and loading sites, long range
misting/fogging arrangement, wind barrier wall and vertical greenery system, green belt,
dust suppression arrangement at loading and unloading points, etc.

(ix) Continuous monitoring of occupational safety and other health hazards, and the corrective
actions need to be ensured.

(x)  Persons of nearby villages shall be given training on livelihood and skill development to
make them employable.

(x1) Mechanism for treating stored mine water shall be developed to avoid any ground and
surface water contamination

(xii) Mining shall be carried out only by surface miners for the project and silo loading through
in-pit conveyor should be installed to avoid road transportation in 5 years.

(xiii) Efforts shall be made for utilizing alternate sources of surface water, abandoned mines or
else whatsoever and thus minimizing the dependability on a single source.

(xiv) The total industrial water demand (peak) in operation phase (@3135 m3/d) shall be met by
utilizing treated mine discharge water. Additionally, ~60 m3/d of water discharged from
vehicle washing area and pit head bath shall be re-used for dust suppression after settlement
of solids and separation of oil and grease through oil and grease trap. Also, about 120 m3/d

of treated water from the township shall be re-used for irrigation of green belt development

(xv) Active OB Dump should not be kept barren/open and should be covered by temporary grass
to avoid air born of particles

(xvi) Project proponent to plant 150,000 nos. of native trees with broad leaves along the
transportation route in three years to prevent the effect of air pollution. After completion of
tree plantation, number of trees shall be duly endorsed from District Forest Officer.

(xvii) Commitment made during public consultation process shall be adhere to. The proposed
amount earmarked for CER activities shall be considered as part of Environment
Management Plan, which shall be accomplished within period of 5 years”

(xviii) Project Proponent shall obtain blasting permission from DGMS for conducting mining
operation near villages and also explore deployment of rock breakers of suitable capacity in
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the project to avoid blasting very near to villages. There shall be no damages caused to
habitation/structures due to blasting activity.

The Project Proponent shall complies with all the statutory requirements and judgment of
Hon’ble Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014
in the matter of Common Cause versus Union of India and Ors. State Government shall
ensure that the entire compensation levied, if any, for illegal mining paid by the Project
Proponent through their respective Department in strict compliance of judgment of Hon’ble
Supreme Court dated the 2™ August 2017 in Writ Petition (Civil) No. 114 of 2014 in the
matter of Common Cause versus Union of India and Ors.

Project Proponent shall obtain the necessary prior permission from the Central Ground
Water Authority (CGWA) in case of intersecting the Ground water table. The intersecting
ground water table can only be commencing after conducting detailed hydrogeological study
and necessary permission from the CGWA. The Report on six monthly basis on changes in
Ground water level and quality shall be submitted to the Regional Office of the Ministry,
CGWA and State Pollution Control Board.

Proponent shall appoint an Occupational Health Specialist for Regular and Periodical
medical examination of the workers engaged in the Project and maintain records
accordingly: also. Occupational health check-ups for workers having some ailments like BP,
diabetes. habitual smoking, etc. shall be undertaken once in six months and necessary
remedial/preventive measures taken accordingly. The Recommendations of National
Institute for ensuring good occupational environment for mine workers shall be
implemented; The prevention measure for burns, malaria and provision of anti-snake venom
including all other paramedical safeguards may be ensured before initiating the mining
activities.

(xxii) Project Proponent shall follow the mitigation measures provided in Office Memorandum

No. Z-11013/57/2014-TIA.I1 (M), dated 29th October, 2014, titled “Impact of mining
activities on Habitations-Issues related to the mining Projects wherein Habitations and
villages are the part of mine lease areas or Habitations and villages are surrounded by the
mine lease area”.

(xxiil) The illumination and sound at night at project sites disturb the villages in respect of both

human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biological clock of the
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and
keeping the noise levels well within the prescribed limits for day light/night hours.

(xxiv) The project proponent shall take all precautionary measures during mining operation for

conservation and protection of endangered fauna, if any, spotted in the study area. Action
plan for conservation of flora and fauna shall be implemented in consultation with the State
Forest and Wildlife Department. A copy of action plan shall be submitted to the Ministry of
Environment, Forest and Climate Change and its Regional Office.

(xxv) Hon’ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union

of India & Ors vide its judgement dated 8th January, 2020 has directed the Union of India to
impose a condition in the mining lease and a similar condition in the environmental
clearance and the mining plan to the effect that the mining lease holders shall, after ceasing
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mining operations, undertake re-grassing the mining area and any other area which may
have been disturbed due to their mining activities and restore the land to a condition which
is fit for growth of fodder, flora, fauna etc. Compliance of this condition after the mining
activity is over at the cost of the mining lease holders/Project Proponent”. The
implementation report of the above said condition shall be sent to the Regional Office of the
MoEFCC.

(xxvi) The Project Proponent shall undertake the plantation in peripheral zone as given in the
EIA/EMP report with at least 90% survival rate and complete the entire plantation within 3
years from the date of start of mining operations.

(xxvii) PP shall submit water bodies Conservation Plan and also PP shall take care of downstream
town/villages for water supply. Study the impact of embankment along river and propose
mitigation measures bearing in mind that no villages shall be flooded due to embankment.

(xxviii)Project Proponent shall leave 50 m-60 m barrier blasting permission from DGMS for
conducting mining operation from the diverted stream and do plantation along both sides of
stream.

(xxix) PP shall be monitoring inlet and outlet of diverted stream with respect to quality and
quantity (Digital flow meter to check the volumetric flow rate) quarterly and submits its
report to SPCB and Ministry’s Regional Office.

(xxx) PP shall maintain the diverted stream and accordingly maintenance schedule should be
submitted to State Pollution Control Board.

(xxxi) PP shall plant 200 ha of Sal trees(only) and create a nursery of 5 ha to distribute the
species freely in the region for redevelopment of Sal forest in the region.

(xxxii) Prior green belt of at least 10-20 m width shall be developed in more than 40% of the total
project area, mainly along the plant/mine periphery, in downward wind direction. and along
road sides etc. Selection of plant species shall be as per the the CPCB guidelines in
consultation with the State Forest Department.

(xxxiii)In addition, the project proponent shall develop greenbelt outside the plant premises such
as avenue plantation, plantation in vacant areas, social forestry etc.

(xxxiv)Monitoring of compliance of EC conditions may be submitted with third party audit every
year.

(xxxv) Seasonal River water quality monitoring to be conducted except non-monsoon season for
the drinking water parameter including BOD, COD, TSS and data so generated to be
provided to SPCB through web portal and respective RO, MoEF&CC in the six monthly
compliance.

(xxxvi) Peripheral Green belt development inside R&R colony and Project Township shall be
developed. Only 60t dumper for coal transportation to reduce number of trucks and
100t/150t dumper for OB handling shall be used till the development of railway siding (5
vears).

(xxxvii) Ultra-Sonic Flow Meter shall be installed for measuring of quantity of effluent in ETP
and STP. Continuous online monitoring system (24 x7) shall be installed for measuring
effluent quality and same shall be connected to SPCB weheita

) T““ﬁaw

Page 7 of 15



548

4.1  The grant of environmental clearance is further subject to compliance of the Standard EC
conditions as under:

(a) Statutory compliance

(1) The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act. 1986, in case of the diversion of forest land for non-forest purpose involved in
the project.

(i)  The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

(iii) The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations of the
approved Site-Specific Conservation Plan/Wildlife Management Plan shall be implemented in
consultation with the State Forest Department. The implementation report shall be furnished along
with the six-monthly compliance report (in case of the presence of schedule-I species in the study
area).

(iv)  The project proponent shall obtain Consent to Establish/Operate under the provisions of
Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee.

(v)  The project proponent shall obtain the necessary permission from the Central Ground
Water Authority.

(vi)  Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid
Waste Management Rules. 2016/Hazardous & Other Waste Management Rules, 2016.

(b)  Air quality monitoring and preservation

(1) Continuous ambient air quality monitoring stations as prescribed in the statue be
established in the core zone as well as in the buffer zone for monitoring of pollutants, namely
PMjg, PMzs, SOz and NOx. Location of the stations shall be decided based on the meteorological
data, topographical features and environmentally and ecologically sensitive targets in consultation
with the State Pollution Control Board. Online ambient air quality monitoring stations may also be
installed in addition to the regular monitoring stations as per the requirement and/or in consultation
with the SPCB. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, etc to be carried out at
least once in six months.

(il) ~ The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the
Coal Industry Standards notified vide GSR 742 (E) dated 25" September, 2000 and as amended
from time to time by the Central Pollution Control Board. Data on ambient air quality and heavy
metals such as Hg. As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

(iii)  Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun etc
shall be carried out in critical areas prone to air pollution (with higher values of PM,¢/PMzs) such
as haul road, loading/unloading and transfer points. Fugitive dust emissions from all sources shall
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be controlled regularly. It shall be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central/State Pollution Control Board.

(iv)  The transportation of coal shall be carried out as per the provisions and route envisaged in
the approved Mining Plan or environment monitoring plan. Transportation of the coal through the
existing road passing through any village shall be avoided. In case. it is proposed to construct a
'bypass' road. it should be so constructed so that the impact of sound, dust and accidents could be
appropriately mitigated.

(v) Vehicular emissions shall be kept under control and regularly monitored. All the vehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC’ certificate from
the authorized pollution testing centres.

(vi)  Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be
provided with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne
dust. Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills
shall be wet operated or fitted with dust extractors.

(vii) Coal handling plant shall be operated with effective control measures w.r.t. various
environmental parameters. Environmental friendly sustainable technology should be implemented
for mitigating such parameters.

(¢) Water quality monitoring and preservation

(1) The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms
of the parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E)
dated 25" September, 2000 and as amended from time to time by the Central Pollution Control
Board.

(i)  The monitoring data shall be uploaded on the company’s website and displayed at the
project site at a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27™ May, 2009
issued by Ministry of Environment, Forest and Climate Change shall also be referred in this regard
for its compliance.

(iii)  Regular monitoring of ground water level and quality shall be carried out in and around the
mine lease area by establishing a network of existing wells and constructing new piezometers
during the mining operations. The monitoring of ground water levels shall be carried out four
times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The ground water quality shall
be monitored once a year, and the data thus collected shall be sent regularly to MOEFCC/RO.

(iv)  Monitoring of water quality upstream and downstream of water bodies shall be carried out
once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Forest and Climate Change/Regional Office,

(v)  Ground water, excluding mine water, shall not be used for mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water resources.

(vi)  Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size
shall be constructed around the mine working, coal heaps & OB dumps to prevent run off of water
and flow of sediments directly into the river and water bodies. Further, dump material shall be
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properly consolidated/ compacted and accumulation of water over dumps shall be avoided by
providing adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall
be regularly de-silted particularly before onset of monsoon and maintained properly. Sump
capacity should provide adequate retention period to allow proper settling of silt material. The
water so collected in the sump shall be utilised for dust suppression and green belt development
and other industrial use. Dimension of the retaining wall constructed, if any, at the toe of the OB
dumps within the mine to check run-off and siltation should be based on the rainfall data. The
plantation of native species to be made between toe of the dump and adjacent
field/habitation/water bodies.

(vii) Adequate groundwater recharge measures shall be taken up for augmentation of ground
water. The project authorities shall meet water requirement of nearby village(s) after due treatment
conforming to the specific requirement (standards).

(viii) Industrial waste water generated from CHP, workshop and other waste water, shall be
properly collected and treated so as to conform to the standards prescribed under the standards
prescribed under Water Act 1974 and Environment (Protection) Act, 1986 and the Rules made
there under, and as amended from time to time. Adequate ETP /STP needs to be provided.

(ix)  The water pumped out from the mine, after siltation, shall be utilized for industrial purpose
viz. watering the mine area, roads, green belt development etc. The drains shall be regularly
desilted particularly after monsoon and maintained properly.

(x)  The surface drainage plan including surface water conservation plan for the area of
influence affected by the said mining operations, considering the presence of
river/rivulet/pond/lake etc. shall be prepared and implemented by the project proponent. The
surface drainage plan and/or any diversion of natural water courses shall be as per the approved
Mining Plan/EIA/EMP report and with due approval of the concerned State/Gol Authority. The
construction of embankment to prevent any danger against inrush of surface water into the mine
should be as per the approved Mining Plan and as per the permission of DGMS or any other
authority as prescribed by the law.

(xi) The project proponent shall take all precautionary measures to ensure riverine/riparian
ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/riparian ecosystem
conservation and management plan should be prepared and implemented in consultation with the
irrigation / water resource department in the state government.

(d)  Noise and Vibration monitoring and prevention

(1) Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules,
2016 in the work environment. Workers engaged in blasting and drilling operations, operation of
HEMM, etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in
conformity with the prescribed norms and guidelines in this regard. Adequate awareness
programme for users to be conducted. Progress in usage of such accessories to be monitored.

(ii)  Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly
rocks, noise and air blast etc., as per the guidelines prescribed bv the DGMS.
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(iii)  The noise level survey shall be carried out as per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable points in the mine premises, and report in this regard shall
be submitted to the Ministry/RO on six-monthly basis.

(e) Mining Plan

(i) Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
subordinate legislations made there-under as applicable.

(i)  Mining shall be carried out as per the approved mining plan (including Mine Closure Plan)
abiding by mining laws related to coal mining and the relevant circulars issued by Directorate
General Mines Safety (DGMS).

(iii)  No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest (Conservation) Act., 1980.

(iv)  Efforts should be made to reduce energy and fuel consumption by conservation. efficiency
improvements and use of renewable energy.

() Land reclamation

(1) Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey
shall be carried out at least once in three years for monitoring land use pattern and report in
1:50,000 scale or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC)
from time to time shall be submitted to MOEFCC/Regional Office (RO).

(i)  The final mine void depth should preferably be as per the approved Mine Closure Plan, and
in case it exceeds 40 m, adequate engineering interventions shall be provided for sustenance of
aquatic life therein. The remaining area shall be backfilled and covered with thick and alive top
soil. Post-mining land be rendered usable for agricultural/forestry purposes and shall be diverted.
Further action will be treated as specified in the guidelines for Preparation of Mine Closure Plan
issued by the Ministry of Coal dated 27 August, 2009 and subsequent amendments.

(i)  The entire excavated area, backfilling, external OB dumping (including top soil) and
afforestation plan shall be in conformity with the “during mining”/”post mining” land-use pattern,
which is an integral part of the approved Mining Plan and the EIA/EMP submitted to this Ministry.
Progressive compliance status vis-a-vis the post mining land use pattern shall be submitted to the
MOEFCC/RO.

(iv)  Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as
per provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued
vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made
to utilize gypsum generated from Flue Gas Desulfurization (FGD). if any, along with fly ash for
external dump of overburden, backfilling of mines. Compliance report shall be submitted to
Regional Office of MoEF&CC, CPCB and SPCB.

(v)  Further. it may be ensured that as per the time schedule specified in mine closure plan it

should remain live till the point of utilization. The topsoil shall temporarily be stored at earmarked

site(s) only and shall not be kept unutilized. The top soil shall be used for land reclamation and

plantation purposes. Active OB dumps shall be stabilised with native grass species to prevent
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erosion and surface run off. The other overburden dumps shall be vegetated with native flora
species. The excavated area shall be backfilled and afforested in line with the approved Mine
Closure Plan. Monitoring and management of rehabilitated areas shall continue until the vegetation
becomes self-sustaining. Compliance status shall be submitted to the Ministry of Environment,
Forest and Climate Change/ Regional Office.

(vi)  The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government to provide alternate areas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of
Hon'ble Supreme Court with regard to acquiring grazing land.

(g) Green Belt

(1) The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in the
study area, The Action plan in this regard, if any, shall be prepared and implemented in
consultation with the State Forest and Wildlife Department.

(ii)  Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all
along the mine lease area as soon as possible. The green belt comprising a mix of native species
(endemic species should be given priority) shall be developed all along the major approach/ coal
transportation roads.

(h)  Public hearing and Human health issues

(1) Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submitted to this ministry & it’s RO on six-
monthly basis.

(i)  The project proponent shall undertake occupational health survey for initial and periodical
medical examination of the personnel engaged in the project and maintain records accordingly as
per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health
check-up. 20% of the personnel identified from workforce engaged in active mining operations
shall be subjected to health check-up for occupational diseases and hearing impairment, if any, as
amended time to time.

(i)  Personnel (including outsourced employees) working in core zone shall wear protective
respiratory devices and shall also be provided with adequate training and information on safety
and health aspects.

(iv)  Implementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public hearing. Land oustees shall be compensated
as per the norms laid down in the R&R policy of the company/State Government/Central
Government, as applicable.

(v) The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No.Z-11013/5712014-IA.11 (M) dated 29™ October, 2014, titled ‘Impact of mining activities on
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habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

(i)  Corporate Environment Responsibility

(1) The company shall have a well laid down environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders.

(ii) A separate Environmental Cell both at the project and company head quarter level. with
qualified personnel shall be set up under the control of senior Executive, who will directly to the
head of the organization.

(iii)  Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority. The
year wise funds earmarked for environmental protection measures shall be kept in separate account
and not to be diverted for any other purpose. Year wise progress of implementation of action plan
shall be reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

(iv)  Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

(J) Miscellaneous

(1) The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by prominently
advertising it at least in two local newspapers of the District or State, of which one shall be in the
vernacular language within seven days and in addition this shall also be displayed in the project
proponent’s website permanently.

(i1)  The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of
the Government who in turn has to display the same for 30 days from the date of receipt.

(iii)  The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same on
half-yearly basis.

(iv)  The project proponent shall monitor the criteria pollutants level namely; PMio, SO2, NOx
(ambient levels) or critical sectoral parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the website of the company.

(v)  The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

I
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(vi)  The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No.Z-11013/5712014-1A.11 (M) dated 29™ October. 2014. titled ‘Impact of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

(vii)  The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

(viii) The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

(ix)  The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

(x)  The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report. commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

(xi) No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change.

(xi1) Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment (Protection)
Act, 1986.

(xiii) The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

(xiv) The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

(xv)  The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

(xvi) The above conditions shall be enforced. inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Trans-boundary Movement) Rules, 2016 and the Public Liability Insurance Act. 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

S The proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report and also that during presentation to the EAC. All the commitments made on the
issues raised during public hearing shall also be implemented in letter and spirit.

6. The proponent shall obtain all necessary clearances/approvals that may be required before
the start of the project. The Ministry or any other competent authority may stipulate any further
condition for environmental protection. The Ministry or any other comnetent authority may
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stipulate any further condition for environmental protection.

7 Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010,

8. The coal company/project proponent shall be liable to pay the compensation against the
illegal mining, if any, and as raised by the respective State Governments at any point of time, in
terms of the orders dated 2™ August, 2017 of Hon’ble Supreme Court in WP (Civil) No.114/2014
in the matter of ‘Common Cause Vs Union of India & others.

9. The concerned State Government shall ensure no mining operations to commence till the
entire compensation for illegal mining, if any, is paid by the project proponent through their
respective Department of Mining & Geology, in strict compliance of the judgment of Hon’ble
Supreme Court.

10.  This environmental clearance shall not be operational till such time the project proponent
complies with the above said judgment of Hon’ble Supreme Court, as applicable, and other

statutory requirements. &1\// s

(Lalit Bokolia)
Director
Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan. New Delhi
The APCCF. MOEF&CC. Regional Office (EZ), E-5 Arera Colony. Bhopal - 462 016

o

The Secretary, Department of Environment & Forests, Government of Madhya Pradesh,
Secretariat, Bhopal

4. The Chairman, Central Pollution Control Board. CBD-cum-Office Complex, East Arjun
Nagar, Delhi -32

(5]

5. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road
Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi

6. The Chairman, Madhya Pradesh State Pollution Control Board, Paryavaran Parisar, E-5, Arera
Colony, Bhopal - 462 016
7. The District Collector, Singrauli, Government of Madhya Pradesh

8. Monitoring File/Guard File/Record File 9. PARIVESH Portal %L,;,/
(Lalit Bokolia)
Director
~YRUE COPY
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File No.8-02/2020-FC 556

ANNEXURE-R12

Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
hedeskdet

Indira Paryavaran Bhawan,
Jor Bag Road, Aliganj,
New Delhi - 110003.

Dated: 15 June, 2021
To,
The Principal Secretary (Forests),
Department of Forest and Environment,
Government of Madhya Pradesh,
Bhopal.

Subject: Proposal for diversion of 259.239 ha. of forest land (226.349 ha. forest land in
compartment No. RF-338, RF-358, 359 & PF-315 + 32.89 ha. of Revenue forest
land=259.239 ha.) for Suliyari Open Cast Coal Mining in Singrouli District in favour of
M/s The Andhra Pradesh Minerals Development Corporation Limited (APMDC),
Singrauli District, Madhya Pradesh State (Online proposal No.
FP/MP/MIN/28619/2017) — regarding.

Madam/ Sir,

I am directed to refer to Addl. Principal Chief conservator of Forests (Land
Management) and Nodal Officer, Forest (Conservation) Act, 1980, State Government of
Madhya Pradesh’s letter No. F-1/FP/MP/MIN/28619/2017/375 dated 25th January, 2020 on
the above mentioned subject, seeking prior approval of Central Government under Section-
2 (ii) of the Forest (Conservation) Act, 1980. After careful consideration of the proposal by
the Forest Advisory Committee constituted by the Central Government under Section-3 of
the said Act, In-principle/Stage -1 approval for the proposal was granted by this Ministry’s
letter of even number dated 15.12.2020 subject to fulfilment of certain conditions
prescribed therein. The State Government has furnished compliance report in respect of the
conditions stipulated in the In-principle/Stage-1 approval and has requested the Central
Government to accord Final/Stage-II approval.

2. In this connection, I am directed to say that on the basis of the compliance report
furnished by Addl. Principal Chief Conservator of Forests (Land Management) and Nodal
Officer, the Forest (Conservation) Act, 1980, Government of Madhya Pradesh vide their
letters No. F-1/FP/MP/MIN/28619/2017/1147 dated 25.03.2021, letter No. F-1/FP/MP/MIN/
28619/2017/1390 dated 22.04.2021 and letter No. F-1/FP/MP/MIN/28619/2017/1867
dated 14.06.2021 ‘Final approval /Stage — II’ of the Central Government is hereby
accorded under Section -2 (ii) of the Forest (Conservation) Act; 1980 for diversion

M o\"\gy 2




File No.8-02/2020-FC 557

0f 259.239 ha. of forest land (226.349 ha. forest land in compartment No. RF-338, RF-358,
359 & PF-315 + 32.89 ha. of Revenue forest land=259.239 ha.) for Suliyari Open Cast Coal
Mining in Singrouli District in favour of M/s The Andhra Pradesh Minerals Development
Corporation Limited (APMDC), Singrauli District, Madhya Pradesh, subject to fulfilment of

the following conditions:

A: Conditions which need to be complied prior to handing over of forest land to user

agency by the State Govt.:
i. The User Agency shall implement the R&R Plan as per the R&R Policy of State
Government in consonance with National R&R Policy, Government of India before

the commencement of the project work and implementation. The said R&R Plan will
be monitored by the State Government/Regional Office of MoEF&CC along with
indicators for monitoring and expected observable milestones;

ii. The State Government shall ensure that all the compensations, as per the norms and
rules of the State Government to the affected persons shall be paid prior to handing
over of forest land to the User agency;

iii. The State Government shall ensure that compliance of Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 has been
completed in accordance with the relevant Rules and Guidelines issued by the
MoEF&CC in this regard, before handing over of forest land to the user agency;

iv.The State Government shall ensure that proposed forest land i.e. 259.239 ha shall be
handed over to the user agency only when the user agency has acquired the required
non-forest land, if any, for the project;

v. The State Government shall upload the KML files of the area under diversion and the
accepted area for raising compensatory afforestation in the E-Green Watch portal of
FSI, before handing over forest land to the user agency;

B: Conditions which need to be complied after handing over of forest land to the user

agency by the State Govt.:
i. Legal status of the diverted forest land shall remain unchanged;

ii. Compensatory Afforestation shall be raised over equal identified non- forest land
(NFL) land within three years from the date of Stage—II approval and maintained
thereafter by the State Forest Department at the cost of the User Agency and at least
1000 plants per hectare shall be planted over identified non- forest land. If it is not
possible to plant so many saplings in the area identified for CA, the balance saplings
will be planted in any other forests as per prescriptions of approved working plan with
provision for ten years subsequent maintenance;

iii. The User Agency shall pay the additional amount of NPV, if so determined, as per the

final decision of the Hon’ble Supreme Court of India;

iv.The User Agency either itself or through the State Forest Depart ‘t'shall undertake
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fencing, protection and regeneration of the safety zone area [7.5 meters strip shall be
kept within the mining lease boundary and area of the safety zone shall be part of the
total area of mining lease] shall be done at the project cost within three years and
maintained thercafter as per approved working plan of the State Govt.;

v. User agency either himself or through the State Forest Department shall undertake
afforestation on degraded forest land, at project cost, one and half time in extent to the
area used for safety zone;

vi.The User Agency shall obtain the Environment Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if required;

vii.Period of diversion of the said forest land under this approval shall be for a period co-
terminus with the period of the mining lease granted under the Mines and Minerals
(Development and Regulation) Act, 1957, as amended and the Rules framed there-
under;

viii.No labour camp shall be established on the forest land and the User Agency shall
provide fuels preferably alternate fuels to the labourers and the staff working at the site
so as to avoid any damage and pressure on the nearby forest areas;

iX.The boundary of the diverted forest land, mining lease and safety zone, as applicable,
shall be demarcated on ground at the project cost,
by erecting four feet high reinforced cement concrete pillars, each inscribed with  its
serial number, distance from pillar to pillar and GPS co- ordinates;

X. The forest land proposed to be diverted shall under no circumstances be transferred to
any other agency, department or person without prior approval of the Central
Government;

Xi.No damage to the flora and fauna of the adjoining arca shall be caused;

Xii.The layout plan of the mining plan/proposal shall not be changed without the prior
approval of the Central Government;

Xiii.The concerned Divisional Forest Officer, will monitor and take necessary
mitigative measures to ensure that there is no adverse impact on the forests in the
surrounding area;

Xiv.The user agency shall explore the possibility of translocation of maximum number of
trees identified to be felled and shall ensure that any tree felling shall be done only
when it is unavoidable and that too under strict supervision of the State Forest
Department;

xv.The User Agency shall undertake mining in a phased manner after taking due care for
reclamation of the mined over area. The concurrent reclamation plan as per the
approved mining plan shall be executed by the User Agency from the very first year,
and an annual report on implementation thereof shall be mitted to the Nodal

7
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Officer, Forest (Conservation) Act, 1980, in the concerned State Government and the
concerned Integrated Regional Office of the Ministry. If it is found from the annual
report that the activities indicated in the concurrent reclamation plan are not being
executed by the User Agency, the Nodal Officer or the concern Dy. Director General
(Central) may direct that the mining activities shall remain suspended till such time,
reclamation activities area satisfactorily executed;

xvi.The User Agency shall submit the annual self -compliance report in respect of the
above stated conditions to the State Government, concerned Integrated Regional
Office and to this Ministry by the end of March every year regularly;

xvii.The Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the para 1.21 of
comprehensive guidelines issued vide this Ministry F. No.5-2/2017-FC dated
28" March, 2019;

xviii.Any other condition that the Ministry of Environment, Forests & Climate Change
may stipulate from time to time in the interest of conservation, protection and
development of forests & wildlife shall be carried out by the State Government and
User Agency; and

xix.The State Government and User Agency shall ensure compliance of all conditions
stipulated in the Stage-1 approval letter dated 15.12.2020 for which undertakings have
been obtained from the user agency and also the provisions of the all Acts, Rules,
Regulations and Guidelines, relevant Hon’ble Court Order (S) and NGT Order (S), if
any, pertaining to this project for the time being in force, as applicable to the project.

awan Kumar Verma)
Dy. Inspector General of Forests

Copy to:
1. The P.C.C.F & HoFF, Department of Environment & Forest, Government of Madhya

Pradesh, Bhopal.
2. The Regional Officer, Integrated Regional Office, MoEF&CC, Bhopal.

3. The Nodal Officer, FCA, Department of Environment & Forest, Government of
Madhya Pradesh, Bhopal.

4, User Agency.

5. Monitoring Cell, FC Division, MoEF & CC, New Delhi, for uploading on PARIVESH
portal.
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In Village - Rampurwa, Tehsil - Chitranqi, District - Singrauli, State - M.P.
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In Village - Bichhi, Tehsil - Chitranqgi, District - Singrauli, State - M.P.
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In Village - Dala, Tehsil - Chitrangi, District - Singrauli, State - M.P.
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In Village - Harma, Tehsil - Chitranqgi, District - Singrauli, State - M.P.
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